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 0१  Misorani-  fet!  the  set'vices  of  2  part
 of  the  financial  yee  1970-80.

 MR.  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  provide  for  the  with-
 drawal  of  certain  sumg  from  and
 cut  of  the  Consolidated  Fund  of
 the  Union  territery  of  Mizoram  for
 the  services  of  a  part  of  the  finan-
 cial  year  1979-80."

 The  motion  was  adopted.
 SHRI  SATISH  AGARWAL:  I  in-

 troducet  the  Bill.

 36.0  hrs.
 MIZORAM  APPROPRIATION  BILL

 i979*
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL)  :

 I  beg  to  move  for  Jeave  to  introduce
 a  Bill  to  authorise  payment  and  ap-
 propriation  of  certain  further  sums
 from  and  out  of  the  Consolidated
 Fund  of  the  Union  territory  of  Mizo-
 ram  for  the  services  of  the  financial
 year  ‘1978479,

 MR.  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  furthet
 sums  from  ang  out  of  the  Conso-
 lidated'  Fund  of  the  Ynion  territory
 of  Mizoram  for  the  services  of  the
 financial  year  1978-79."

 The  motion  was  adopted,  ee

 SHRI  SATISH  AGARWAL:
 I  introduce  tie  Bit.

 46.22  hea.
 PUNJAB  ExXtie®  (DELEY  AMEND-

 Ment)  BILL
 THE  MINISTER  OF  STATE  IN

 THE  MINI
 gins

 OF  FINANCE
 (SHRI  SATISH  AGARWAL):
 Madath  Chairman,  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Punjab  Excise  Act,  1914,  as  in
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 force  in  the  Union  Territory  of
 Delhi,  be  taken  into  consideration.”

 With  your  pertnission,  for  the  infor—
 mition  of  the  hon.  Members  of  this
 House,  I  would  like  to  briefly  make
 a  statement  with  regard  to  this  BiB
 as  to  why  it  was  necessary  for  the  Pre-
 sident  to  issue  an  Ordinariee  asi
 hence  this  prevent  Bill.

 The  Union  Territory  of  Delhi  तक
 not  have  any  Extise  Act  of  their  ews
 and  accordingly  the  Punjab  Esciste
 Act,  ‘1914,  ang  amentiments  made  to  %
 have  been  extended  to  the  Uniorr  Fer—
 ritory  of  Delhi  by  notifications:  issues
 under  Section  7  of  the  Delht  Laws
 Act,  ‘1912  and  Section  2  of  the  Uniom
 Territories  (Laws)  Act,  7958  with  the
 necessary  restrictions  and  miodifica--
 tions.  This  Act  as  modified  regulates,
 inter  alia,  the  sale  of  intoxfitent:  by
 two  methods,  namely,  licensing:  anc
 taxation.  As  for  taxation  is  concern=
 ed,  Section  46  of  the  Act  provides  that
 no  intoxicant  shall  be  imported,  ex—
 ported  or  transported  except  afters
 Payment  of  any  duty  to  which  it  may
 be  Hable  under  this  Act  or  execution
 of  a  bond  for  such  payment,  and’  is
 compliance  with  such  conditions  a
 the  Lt.  Govetnor  of  Deihi  may  ime
 pose.  Similarly,  Section  23  lays  dows
 prohibition  of  removal  of  intoxicant
 from  any  distillery,  brewery,  wate-
 house  ot  other  place  of  storage  unless
 the  duty,  {f  any,  paydbla  under
 Chaptet  7  has  been  paid  or  a  botsd
 hes  been  exeruteg  for  the  payment
 thereof.  Section  8i  of  the  skid  Act  its
 Chapter  V  provides  for  the  impoast-
 tion  of  excise  duty,  or  countervailing,
 duty  at  such  rate  or  rates  as  the  Lt
 Governor  of  Delhi  would  direct  ow
 any  excisable  articles  imported,  ex-
 potted  or  transported,  manufactured;
 cultivated  or  manufactured  in  any
 digtillery  or  brewery  licensed  under
 the  Act.
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 Wine  Merchants  in  the  Union  Ter-
 sitory  of  Delhi,  M/s  Sat  Pal  &  Co.
 and  others  filed  a  civil  writ  petition
 an  the  High  Court  of  Delhi  chal-
 denging  Sections  16,  23  and  3  of  the
 Punjab  Excise  Act,  9I4,  as  extended
 to  the  Union  Territory  of  Delhi  as
 well  as  Delhi  Excise  Duty  Order,
 1976  Their  main  argument  was  that

 Mo  countervailing  duty  on  liquor  im-
 ported  could  be  levied  ig  no  liquor  78
 zmoanufactured  in  the  State.  The  hon.
 Court  after  admitting  that  the  excise
 duty  and  the  countervailing  duty  are
 two  distinct  concepts,  declared  that
 no  duty  could  be  imposed  or  import-
 ed  articles  when  articles  similar  to
 those  are  not  manufactured  within  the
 State.  ‘They  further  declared  the  ul-
 degality  of  the  countervailing  duty
 collected  by  the  Union  Territory  of
 Delhi  from  wine  merchants  in  res-
 ‘pect  of  country  liquor  removed  from
 the  bonded  warehouses  licensed  in
 Delhi  for  sale  by  them.  The  hon.
 Court  also  issued  writ  of  mandamus
 calling  upon  the  Delhi  Administra-
 tion  to  refund  to  wine  merchants
 ‘within  three  months  from  the  date  of
 tthe  judgment  the  entire  amount  of
 countervailing  duty  collected  from
 them.  In  their  j)udgment  the  Court
 relied  mainly  upon  the  observations
 of  the  Supreme  Court  in  966  in
 Kalyani  Stores  Vs,  State  of  Orissa
 and  others.  In  the  said  judgroent,
 the  Supreme  Court  had  accepted  that
 ‘countervailing  duty  can  only  be
 Yevied  if  similar  goods  are  actually
 produced  or  manufactured  in  the
 State  on  which  excise  duties  are  being
 devied.

 BESTS  hes,

 JMr.  Deputy-Speaker  in  the  Chair]
 The  immediate  effect  of  the  judg-

 ment  would  have  been  a  loss  of  Rs.  7
 erores  in  the  current  year  and  more
 than  Rs.  75  crores  on  the  refund  of
 levy  from  950  onwards  on  country
 liquor  ulmne.  This  loss  would  be
 manifold  if  the  same  principles  are
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 applied  to  levy  on  other  types  of
 liquor.  Besides  the  heavy  losses  of
 revenue,  refund  of  the  duties  col-
 lected  earlier  would  enable  the  licen-
 ९९९४  to  reap  windfall  benefits  of  the
 portion  of  the  duty  already  borne  by
 the  consumers.  But  the  judgment  of
 the  hon.  Court  has  to  be  read  in  its
 wider  perspective  inasmuch  as  it  in-
 directly  ran  counter  to  the  prohibi-
 tion  policy  of  the  Government  of
 India,  The  main  philosophy  behind
 imposition  of  heavy  duties  on  liquors
 imported  in  Delhi  was  tg  disrourage
 the  mass  consumption  of  intoxicants
 as  a  part  of  the  general  policy  of  the
 Government  on  prohibition.

 Having  taken  this  into  consideration
 and  as  the  matter  was  of  immediate
 importance  from  the  points  of  view
 mentioned  above,  the  President  pro-
 mulgated  an  Ordinance,  the  Punjab
 Excise  (Delhi  Amendment)  Ordi-
 nance,  ‘1979,  on  20-1-1979  which  im-
 mediately  came  into  force.  In  ordi-
 nary  circumstances  the  necessary
 Bill  would  have  been  moved  in  the
 Parliament,  but  ag  the  Parliament
 was  not  in  session,  the  need  for  pro-
 mulgation  of  the  Ordinance  by  the
 President  arose  tg  achieve  the  twin
 purpose  of  avoiding  loss  to  the  exche-
 quer  and  an  adverse  impact  on  the
 prohibition  policy  of  the  Government
 of  India.

 The  Ordinance  has  amended  ute
 ably  Section  3  and  3l  of  the  Punjab
 Excise  Act,  ‘1914,  as  in  force  in  the
 Union  Territory  of  Delhi  not  only  to
 validate  duties  levied  in  the  past  but
 also  to  empower  collection  of  such
 duties  in  future.  Section  3  has  also
 amended  the  definition  of  excisable
 article  so  as  to  include  within  its
 scope  ‘spirit’  in  order  to  validate
 duties  levied  in  the  past  and  also  in
 respect  of  future.  Section  $l  of  the
 Act  does  not  specify  the  ceiling  in
 respect  of  the  duty  which  could  be
 imposed  on  any  excisable  article.
 New  Schedule  1A  has  been  860९6  to
 the  Act  so  as  to  empower  the  Lt.
 Governor  of  Delhi  to  impose  on  any
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 exeigsable  article  duty  st  such  rates
 as  not  exceeding  the  maximum  speci-
 ied  in  the  Schedule.

 The  present  Bill  seeks  to  replace
 the  said  Ordinance.  Copies  of  the
 Ordinance  along  with  a  statement
 under  sub-rule  (1)  of  rule  77  of  the
 Rules  of  procedure  and  Conduct  of
 Business  in  Lok  Sabha  have  already
 been  placed  before  the  House.

 Hon.  Members  will  agree  that  the
 august  objective  of  further  amend-
 ing  the  Punjab  Excise  Act,  9i4,  as
 in  force  in  the  Union  Territory  of
 Delhi  providing  the  levy  ang  collec-
 tion  of  a  special  duty  by  the  Delhi
 Administration  on  any  |excisable
 article  including  alcoholic  liquor  and
 spirit  is  in  conformity  with  the  gene-
 ral  thinking  of  this  House  on  the
 Government  policy  on  prohibition.
 Since  the  consumption,  except  for
 medical  purposes,  of  such  articles
 would  be  injurious  to  health  and  the
 levy  of  special  duty  on  the  importa-
 tion  of  such  articles  in  Delhi  would
 be  an  endeavour  towards  bringing  about
 prohibition  of  the  consumption  of  such
 intoxicants,  the  present  Bill  is  seek-
 ing  to  achieve  the  objectives  laid  down
 in  the  Directive  Principles  of  the
 State  Policy  as  enshrined  in  Part  IV
 of  the  Constitution  of  India.

 Sir,  I  move,

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  the  Bill  further  to  amend
 the  Punjab  Excise  Act,  1914,  as  in
 force  in  The  Union  territory  of  Delhi,
 be  taken  into  consideration.”
 Mr.  Vasant  Sathe.

 SHR1  VASANT  SATHE  (Akola):  I
 ‘want  to  take  the  opportunity,  while
 speaking  on  this  Bill,  to  discuss  the
 entire  prohibition  policy  of  the  Gov-
 ernment  which  the  Bill  aims  at  ful-
 filling.  I  am  one  of  those  who  believe
 sincerely  that  the  vice  of  drink  should
 be  eliminated  and  minimised.  But  it
 has  been  the  experience  all  over  the
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 world,  in  every  country  wherever
 such  in  attempt  was  made,  including
 India,  that  any  .policy  to  bring  about
 temperance  by  law  fails.  In  India
 itself,  in  Bombay,  the  present  Prime
 Minister,  when  he  was  the  Chief  Min-
 ister  of  Bombay,  tried  to  introduce
 prohibition,  and  we  saw  what  happen-
 ¢d  in  Bombay.  The  amount  of  ‘ilicit:
 distillation,  the  industry  of  illicit  dis-
 tilation,  that  grew  was  so  shocking
 that  it  spoiled  and  corrupted  not  only
 the  police  force  but  the  entire  adminis-
 tration,  because  illicit  distillation  is
 one  which  can  be  produced  in  any
 house,  in  every  home.  And  you  can-
 not  put  a  Policeman  in  front  of  every
 house.  All  that  you  need  is  some
 jaggery  and  you  will  be  amazed  that
 the  price  of  jaggery  and  gur  which  is
 produced  on  a  large  scale  in  Maha-
 rashtra  in  the  sugar  factories  and
 other  places  went  up  becauSe  jaggery
 was  imported  in  places  like  Bombay
 and  round  about  that  region  for  illicit
 distillation.  would  like  to  know  from
 this  government.  How  are  you  going
 to  stop  illicit  distillation  in  this  coun-
 try?  What  measures  do  you  have  in
 mind  to  stop  it?  If  you  increase  the
 Police  force,  all  we  know  how  meagre-
 ly  the  Policemen  are  paid.  We  know
 to-day  in  this  country  the  law  and
 order  situation  is  completely  in  ruin
 and  has  collapsed.  Why?  Because
 the  Policemen  do  not  find  their  heart
 in  their  job.  When  this  is  an  ordinary
 situation  of  law  and  order,  you  are
 going  to  give  another  impetus  by  in-
 troducing  this  draconian  measure.  The
 object  may  be  laudable,  but,  for  a
 laudable  objective,  if  the  remedy  is
 wrong,  then  instead  of  curing  the  dis-
 ease,  you  will  only  be  aggravating  it.

 Your  object  is  prohibition.  The  best
 way  is  to  educate  the  people  and  to
 bring  about  temperance.  Instead  of
 doing  that,  you  want  to  do  it  by  law.
 What  are  you  doing  by  such  laws?  In
 fact  you  are  not  introducing  prohibi-
 tion.  You  are  not  saying  that  in  Delhi
 you  are  going  to  stop  these  articles
 from  coming  into  Delhi.  All  that  you
 are  saying  is  that  we  are  going  to
 impose  a  duty  and  the  cat  came  out  of
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 the  bag,  the  moment  you  said,  ‘We  are
 losing  Rs.  7  crores  and  retrospectively,
 we  would  lose  Rs.  70  crores’.  That
 means  your  entire  object  is  financial.
 You  want  to  gain  this  Rs.  7  crores  and
 you  want  to  save  Re.  70  crores,  There-
 fore,  you  are  levying  this  duty.  You
 are  levying  duty  on  every  type  of
 article  that  you  have  mentioned.

 I  would  like  to  know  the  articles
 mentioned  here.  One  is  country  liquor.
 Then  plain  liquor,  ordinary  spiced
 liquor,  special  spiced  liquor,  Plain
 when  issued  to  troops,  Spiced  liquor
 including  special  liquor  when  issued  to
 troops...

 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara):  Something  is  missing.

 SHRI  VASANT  SATHE:  I  am  com-
 ing  to  that.

 Then  Indian  made  rum  issued  to
 troops.  I  am  coming  to  the  troops
 issue  also.  Then  Rectified  spirit  or
 absolute  alcohol.  Ali  other  sorts  of
 liquor  including  indian  Made  Foreign
 Liquor  except  denatured  spirit  and
 special  denatured  spirit.  Spirituous
 preparations  including  essence  but
 other  than  Medicinal  and  Toilet  Pre-
 parations  as  defined  in  the  Médicinal
 and  Toilet  Preparations  (Excise  Duties)
 Act,  1955,  Denatured  spirit.  Special
 denatured  spirit.  Indian  Beer  contain-
 ing  5  per  cent  or  less  alcohol,  I  do  not
 understand  this.  I  would  like  to  know
 from  the  hon  Minister.  Has  he  ever
 taken  beer  having  less  than  5  per  cent
 alcohol?  If  he  has  had,  did  it  have
 any  adverse  effect  on  him?  What  are
 you  doing  about?  Then  indian  Beer
 containing  alcohol  more  than  5  per
 ¢ent.  Cider.  Imagine  cider  has  been
 brought  under  excise.

 SHRI  SATISH  AGARWAL:  I  do  not
 know  cider.  You  know  every  thing.

 SHRI  VASANT  SATHE,  Himachal
 Pradesh  produces  apple  juice.  This  is
 cider.  You  have  not  mentioned  Cider
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 having  jess  than  85  much  peientage
 or  having  more  tiiti  so  muck  pércent
 age  of  alcohol.  Sd!)  Hi  ३७७७  ‘apple  juice
 is  hereafter  banned.

 —you  knew  fully  well.  Ask  the
 gentlernan  sitting  behind  you.  He  will
 tell  you--that  or  Holi  Day  wit
 Thandayi  evéry  one  takes  a  littl
 Bhang.  The  other  day  the  Prime  Min-
 ister  himself  is  reported  to  hive  said
 that  he  does  not  consider  Bhang  to
 come  within  the  purview  6f  pfdhibition.
 Then,  if  it  does  not,  why  have  you
 included  Bhang  and  also  cider?  I  want
 to  know  from  you.  And  ttien,  to  add
 to  all  this,  see  item  1a

 Any  other  intoxicating  drug  other
 than  those  mentioned  above.  What  is
 the  rate?  Rs.  30  per  kg.  What  is
 this—‘other  drugs’?  Mr,  Finance  Minis-
 ter,  ]  would  like  to  know  what  are  the
 other  intoxicating  drugs?

 SHRI  K.  P.  UNNIKRISHNAN:  What
 about  their  intoxicating  substances?

 SHRI  VASANT  SATHE:  I  am  told
 that  you  are  now  propagating  the
 philosophy  of  ‘Chhodo  Sharab  Aur
 Peevo.  ’  I  am  told  by  the  Naturopa-
 thies  that  the  drug  or  the  one  which
 the  hon.  Prime  Minister  of  this  country
 is  propagating  has  a  great  intoxicating
 quality—it  has  more  than  four  per  cent
 intoxicating  qualtiy.  Are  you  going  to
 ban  that?  Are  you  going  to  touch  that?
 एड  that  included  in  ftern  Nv.  27

 I  would  like  to  know  what  is  the
 view  of  this  Governinent  on  Shivambu
 which  is  being  propagated  in  thie
 country—water  of  Hfe-—Brink  your
 own  in  the  morning  with  chéers’.  What
 are  you  going  to  do  about  all  that?

 Sir,  I  would  also  like  to  know  the
 policy  of  this  Government?  By  this
 bill  your  whole  objective  of  achieving.
 prohibition  is  going  to  be  negatived.
 You  are  going  to  say  ‘pay  this  money
 and  then  you  can  bring  it’.  You  are  not
 banning  it.  You  are  only  asking  them
 to  pay.  So,  is  this  the  policy  of  the  Gov-
 ernment  that  in  this  country,
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 prices  of  the  {ficit  liquot,  the  country  State—Rajasthan—they  are  not  going
 HMquor  and  all  solts  of  these  articles  to  or  they  are  not  expected  to  impie-
 which  you  have  méntiobed  in  the  $f)  ment  the  total  prohibition  policy.  Titen
 will  be  increased?  why  are  you  bringing  in  this  Bil?  Be

 honest  and  say  that  you  want  to  earn
 In  thé  budget,  the  hon.  Finance  revenue.  This  is  what  you  afe  saying.

 Minister  has  not  imposed  any  duty  on  If  you  are  honest  enough  to  say  that
 liquor?  He  hag  not  enhanced  it.  (In-  Dethi  must  have  revenue  then  gay  that
 terruptions).  Indeed,  he  is  very  wise.  you  will  tax  anything  that  is  coming
 Now  you  are  indirectly  getting  a  note  from  Punjab  or  outside.  You  ate  not
 on  Shivambu.  saying  that.  It  is  doubly  taxed.

 Punjati  will  have  its  levy  and  when  it
 SHRI  SATISH  AGARWAL:  Why  enters  Dethi,  it  will  have  its  separate

 are  you  worried  about  it  ?  tax.  And  you  will  increase  the  price
 of  this  country  liquor  and  all  these

 SHRI  VASANT  SATHE:  I  just  want  articles,  Now,  evén  in  regard  to
 to  know  what  aré  you  going  to  do  about  troops.  Have  you  met  any  -‘nilitary
 Bhang?  How  much  pércentage  of  al-  man  in  Ladakh.  In  the  cold  regiohs
 cohol  does  this  contain?  I  am  glad  the  only  thing  which  helps  8  military
 Mr.  Minister  you  are  now  being  edu-  man  kéep  wram  is  rum.  If  you  deprive
 cated.  Now  the  knowledgeable  man,  a  military  man  of  rum  you  will  des-
 Shri  Kanwar  Lal  Gupta  has  cume  and  troy  his  morale.  You  cannot  tefl  hin:
 he  will  tell  you  what  does  that  contain.  Sip  Shivambu.  Therefore,  I  protest
 Beer,  I  know,  contains  not  les  than  5  against  this  circumscribed  Bill.  T  his
 per  cent  alcohol.  Is  the  beer  contain-  bill  is  a  fraud  on  prohibition.  This
 ing  2  per  cent  alcohol  not  a  drink  at  bill.  will  touch  even  ordinary  liquor
 all?  Does  this  do  any  intoxication?  ang  make  it  costlier  thereby  encourag-
 It  only  clears  your  bowels.  And  you  ing  illicit  Hquor.  That  is  why  it  will
 will  not  suffer  from  kidney  trouble  and  defeat  the  whole  purpose.  It  is  counter
 no  dialysis  will  be  needed  later  on.  to  the  aims  and  object  mentioned

 therein.  Therefore,  I  oppose  this  Bill
 Therefore  I  would  like  you  to  take  Do  not  pursue  fads  Be  honest,  Ask

 the  whole  of  the  prohibition  policy  a  for  revenue,  we  will  give  it  to  you.
 little  bit  seriously.  I  think  that  this
 government  is  being  run  by  ४४08  and  ली  बां यर लाल  चपत  (दिल् थी सदर सदर  )  उपाध्यक्ष
 Phobias.  That  is  wh#re  पीड़  grievance  महोदय, is.  There  is  this  Indira  Phobla  and  ,  मैंने  जभी  साठे  साहब  का  भाषण  ध्यान  से

 a  सैनिक
 how  to  get  tid  of  her  dr  How  to  finish  oe

 '
 anes  न  ह 1  झगर

 her.  For  that  you  want  to  have  a  बह  ईमानदारी  से  उन्हीं  को  बात  कहते  तो  ये  शायद
 special  court.  Why  have  ihe  Shivambu  ie  सकेंते थे ।  लेकिन  कहीं  ऐसा  तो  नहीं  कि
 fade?  संगी  मोम  परे  इशारा  किसी  और  की  तरफ

 AN  HON.  MEMBER:  Swayambu!

 SHRI  VASANT  SATHE:  Whatever  af  wey  मैं  आपका  स्याल  कर  रहा
 you  may  call  it.  Can  you  run.  the  ह।
 Government  by  fads?  I  would  like  to
 know  that.  The  whole  objective  that
 ig  contained  in  the  bill  runs  counter

 a  द  1  ह?  ग्  1”  है,  बह हि and  that  is  why  I  say  that  this  Bill  बसे  ही  सके  में  रहता  है।..  लेकिन  जिसका  नशा deserves  to  be  thrown  out  and  reject-  उतरा  खता
 पे  by  the  House.  ‘You  are  not  honest
 enough.  If  you  are  honest  to  have

 Praibision,
 however  absurd  it  may  be,  झा  चेस

 why  qo  you  force  that  by  this  Bill’  को  नशा  है?
 The  hon,  Minister  safd  that  in  his  own  कर  रहे  हैं  ईमानदारी  ते  ।
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 शी  कवर  लाल  गुप्त  हमे  हम  को  जरूरत
 नहीं  है।  जिनका  नशा  उतरा  हुजरा  है  शौर  दिन  प्रति
 दिन  उतरता  जा  रहा  हैं  कौर  एक  दम  ख़्याल  जाता  है
 सजय  गाधी  का  हो  गया,  प्रव  इन्दिरा  जी  की  बारी  जाने
 बाली  है  तो  स्पेशल  कार्ट  बाद  आता  है  1  यह
 दिन  प्रति  दिन  जो  नशा  नीच  भा  रहा  है  उनको  जरूरत
 पड़ती  है  ।  इसलिए  सस्ती  मिलनी  चाहिये  :  माननीय
 सतीश  जो  इनकी  तरफ  ध्यान  दीजिए  ।  यह  भी  एक
 काफी  बढा.  सैक्शन  है,  इसी  दश  का  है।  इसको
 नल रफ  झगर  आप  ध्यान  नहीं  देगे  तो  यह  जिन्दा  नहीं
 रह  सकते।  जो 11  साल  तक  कुर्सो  पर  बैठ  कर  उस
 नशे  के  भ्रमर  चूर  हो  कर  देश  थ  तानाशाही  का  जिसने
 निर्माण  किया  क्‍या  राज  आप  उत्तरी  इतना  ठंडा  करना
 चाहत है?  वह  कुछ  जिन्दा  ता  रह  इसी  चीज़  के
 सहारे  सही  झगर  कुछ  इस  तरह  वा  हो  सकता  हो
 इनका  कुछ  इन्तजाम  हो  जाय,  ता  मुझे  कोई  ऐतराज
 वही  है।  में  समझता  हु  कि  सरकार  वी  निश्चित

 आहीबीशन  की  भ्रमणी  पालिसी  है,  म॑  उसका  समर्थन

 करता  है  खास
 तौर  से  दिल्‍ली  सरकार  ने  जो  प्रोहिबिशन

 को  अपनाई  है,  वह
 तू  दीं

 है  कौर
 मैं  दावे  क  साथ  कह  सकता  हू  कि  सरकार  प्राही
 बीशन

 हर
 पालिसी  को  मानने  में  हिन्दुस्तान  में  सबसे

 भागे  है।

 आप  जो  पंजाब  का  बिल  यहा  पर  लागू  कर  रहे
 है,  तो  विल्ना  का  बिल  अलग  क्यो  नहीं  बनाते  ?
 दिल्‍ली  आपके  नीचे  है  ड्राप  पजाब  का  बिल  यहा  क्‍यों
 लाते  है?  मैं  माननीय  मती  से  कहूंगा.  कि  प्यार
 दिल्‍ली  के  लिए  छापने  बिल  लाना  है  तो  भ्र लग  बिल
 लाइये,  पजाब  का  बिल  यहा  मत  लाइये  7  मैं  समझता
 है  कि  दिल्ली  में  प्रोहिबिशन  कामयाब  हुई  है  ।

 शी  बसन्त  साठे.  दिल्‍ली  में  इल्लीसिट
 'डेस्टीनेशन  बहुत  होती  है  ny

 aft  sire  लाल  गुप्त  यह  मैं  मानता  हू  कि
 दिल्‍ली  में  इल्लीसिट  डिस्टीलेशन  होती  होगी,  उसमें
 जा  पीने  वाले  हैं,  बह  कुछ  मरेंग्रे  भी, लेकिन  यह  भाष
 जैसे  लोगो  के  लिए  नही  है।  इसे  वह  पीते  है  जो  गरीब
 है,  जिसके  बच्चे  खे  मरते  हैं,  जिसमे  घर  का  कमाने
 याला  शराब  पीता  है।  मैंने  दल्ली  में  प्रगति  कांउटी-
 टुएन्सी  में  देखा  है  कि  पीने  वाला  सोराबजी  भाई  को
 गाली  देता  है  और  उसकी  पत्नी  व  बच्चे  मारारजी  भाई
 की  तारीफ  करते  है  -  ड्राप  कहते  हैं  कि  इल्लीसिट
 डिस्टीलेशन  कर  लिया  जायेगा,  तो  कीजिए  ।

 अगर  आने  वाली  जेनरेशन  को  बचाना  है,  कुछ
 लोगो  के  घरो  को  नाबाद  करना  है  ता  भ्रामक  प्राप्ति-
 किशन  की  पालिसी  माननी  हागी  ।  यह  चीज़  हमारे
 विधान  में  है।  प्राय  ता  महात्मा  गाधी  का  मानने  वाले
 है,  भाष  तो  कहते  है  कि  भार०  एस०  एस०  ने  महात्मा
 गांधी  को  मारा,  लेकिन  मै  कहता  ह  कि  कार  एस०  एस ०

 ने  महात्मा  गांधी को  नही  मारा,  जो  श्राप  जैसी  मैंटेलिटी
 के  लोग  हैं,  जो  महात्मा  जी  का  नाम  लेत ेहै कौर  काम  ऐसे
 करते  है  जैसे  इन्दिरा  गाधी  करती  है,  तो  श्राप  महात्मा
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 ग्रां धी  के  नही  इन्दिरा  गांधी  के  शिष्य  हैं,  यह  उन  लोगो
 का  कास  है।  जिन  महात्मा  गांधी  ने  कहा  कि  प्राणी-
 किशन  होना  चाहिये,  शराब-बन्दी  होनी  चाहिये,
 उन्होंने  पिकेटिंग  किया,  सब  कुछ  किया,  लेकिन  जो
 झाजकल  के  बाप  नौजवान  हैं,  जो  महात्मा  गांधी
 का  नाम  लेकर  कुर्सो  पर  बैठे  रहे  भोर  कब

 डग
 चली  गई

 तो  बाप  लोगो  को  प्रोहिबिशन  बुरा  लगते  लगा  t

 में  सरकार  को  बधाई  देना  चाहता  हु  कि  आज
 पिछल  १2  साल  में  यह  पहला  मौका  &  कि  जनता
 पार्टी  की  सरकार  आन  के  बाद  कब  प्रोहिबिशन
 पर  सख्ती  के  साथ  कमल  हो  रहा  है  v

 को  चाहत  साठे  पागलपन  है  *

 और  कबर  लाल  गुप्त  प्राय  इसे  पागलपन
 कहिये  या  कुछ  भी  कहिये  लकिन  यह  झा पक  लिये
 पागलपन  हो  सकता  है  ny

 ot  wat  साठ  क्‍या  जब दस्ती  स  काई  काम
 हो  सकता  है?

 को  कवर  लाल  गुप्त  लोगो  का  एस्टेट  कर  के

 न
 से  और  ज्यादा  टैक्स  लगा  कर  भी  हम  इसे  कर

 सकते  |

 हम  सन्त  साढ़े  oo  नसबन्दी  कानन  से  नही  कर
 पाये  तो  यह  कया  कांग्रेस  ”  हमारी  सरकार  गई
 नसबन्दी  मे,  आपकी  जायेगी  नशाबन्दी  में  ny

 ओ  नंबर  लाल  गुप्त.  आप  अपने  मन  में
 बहुत अच्छे  सपने  ले  रहे  है।  आप  अपने  भाप  को  क'

 करते  जाइये  ।  छापने  नसवन्दी  की  जबर्दस्ती  हम
 नशाबन्दी  करेगे  और  हस  नशाबन्दी  के  लिए  झगर
 यहा  से  वहां  भी  जा  कर  बैठेंगे  तो उसके  लिए  हम  तैयार
 है,  क्योकि देश  का  हित  इसी  में  हैं  कि  देश  मे  नशाबन्दी
 होनी  चाहिये  1  हमें  इस  बात  की  चिन्ता  नहीं  है,
 नशाबन्दी  के  लिए  झगर  हमें  इधर  से  उठ  कर  उधर
 ही  नही,  बाहर  भी  जाना  पडा,  कौर  देश  के  हित  में
 यह  शिव  हैं,  तो  जनता  पार्टी  इसको  करेगी  ह्म
 कोई  पा पु लिस्ट  स्‍लोगन  के  पीछे  नहीं  हैं।  मैं  दिल्‍ली
 की  सरकार  को  बधाई  देना

 ॥;
 कि  जिन्होंने  दस

 मामले  में  अगुवाई  की  है,  देश  को  रास्ता  दिखाया
 है।  आज  हफ्ते  में  4  दिन  यहा  शराब  बन्द  रहती  है
 कौर  3  दिन  के  लिए  भी  हमने  कहा  है  कि  अगले  2
 बर्ष  में  दिल्‍ली  में  पूरी  नशाबन्दी  हो  जायेगी  t

 मैं  इस  बिल  का  समर्थन  करता  हू,  लेकिन  मैं  कहना
 चाहता  हू  कि  दिल्‍ली  के  लिए  एक  अलग  बिल  लाना
 चाहिये  था  प्रौरपजाव  का  बिल  यहां  पर  लागू  नही  करना
 चाहिये  था  ।  मै  यह  भी  कहना  चाहता  हु  कि  सरकार
 की  नशाबन्दी  की  पालिसी

 विकुल
 ठीक  है  f  कुछ

 राज्य  सरकारो  को  छोड  कर  सभी  राज्य  सरकारो
 ने  इस  पालिसी  को  स्वीकार  किया  है।  कुछ  स्टेट्स
 ऐसी  हैं,  जो  महानदी  में  विश्वास  नहीं  हैं,  चौथ
 उन्होंने  खुल  कर  कहा  है  कि  हम  पूरी  नशाबन्दी  नहीं
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 करेंगे।  में  उनकी  'कमीशन  को  मानता  हूं।  लेकिन
 जिस  राज्यों  में  मानवीय  सदस्य  की  पार्टी  का  शासन  है
 बहा  की  सरकारों  मे  कहा  है  कि  हम  नशाबन्दी  करेंगे  ।
 यहां  पर  माननीय  सदस्य  कोई  दूसरी  बात  कह  रहे  हैं
 झगर  ह... क  प्रगति  बात  मे  विश्वास  करते  है,  तो  उन्हें
 दोनों  सरकारों  को  भी  श्रपनी  नीति,  बदलने  के  लिए
 कहना  चाहिए  ।

 SHRI  KANWAR  LAL  GUPTA:  I
 can  understand  Kerala,  I  can  under-
 stand  West  Bengal.  But  Andhra
 Pradesh  and  Karnataka  have  endorsed
 the  policy  of  the  Central  Government
 for  total  prohibition.  As  far  as  Tamil
 Nadu  is  concerned,  they  have  already
 gone  ahead  of  everybody.  So,  I  must
 congratulate  them  at  least  in  this
 respect.

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry):  Why  at  least  in  this  respect?

 करो  कचर  लाल  गुप्त  यह  पहला  मौका है  कि
 जनता  सरकार  के  जामे  श्लोक  श्री  मोरारजी  देसाई  के
 प्रधान  मलरी  बनने  पर  प्रोहिबिशन  लागू  किया  गया  है  पं
 इससे  कुछ  लोगों  को  तकलीफ  होगी,  लेकिन  प्रिटी-
 भेखली  इससे  देश  कौर  समाज  को  लाभ  होगा।  यह
 जहर  है  कौर  इस  ज़हर  को  समाज  में  से  निकालना
 चाहिए  ।  मै  मानता  ह्  कि  इल्लिसिट  डेस्टिनेशन
 दस  बीस  साल  तक  होता  रहेगा  ।  यह  एकदम  खत्म
 मही हो  सकता  है।  लेकिन  पंद्रह  बीस  साल  के  बाद  हम
 देखेंगे  कि  समाज  में  से  यह  गदगी  निकल  गई  है  पौर
 गरीब  लोगों  को  इससे  बहुत  राहत  मिलेगी  ।

 इन  शब्दों  के  साथ  मै  इस  बिल  का  समर्थन  करता
 हूं ।

 SHRI  VAYALAR  RAVI:  (Chirayin-
 kil):  Mr.  Deputy-Speaker,  Sir,  this
 Bill  has  been  introduced  by  the  hon.
 Minister.  It  is  more  interesting  be-
 cause  it  involves  the  policy  of  the
 Government.  It  is  unique  in  this
 respect  that  it  is  going  to  be  in  re-
 trospective  effect,  that  is,  the  refund
 of  the  levy  will  take  into  effect  trom
 3959  onwards.  It  is  stated  in  the
 Statement  of  Objects  and  Reasong  as:

 “2.  The  effects  of  the  judgement
 as  envisaged  by  the  Delhi  Adminis-
 tration  would  be  a  loss  of  Rs.  7

 crores  in  the  current  year  and  more
 than  Rs.  75  crores  on  the  refund  of
 the  levy  from:  950  onwards.  .”

 So,  the  Act,  if  passed,  would  be  with
 retrospective  effect  which  goes  back
 for  over  a  quarter  century.

 SHRI  KANWAR  LAL  GUPTA:  You
 were  hoping  all  this  time.

 SHRI  VAYALAR  RAVI:  Sir,  there
 is  another  significant  sentence  in  this
 Bill.  I  quote:

 “Besides  the  heavy  losses  of  re-
 venue,  refund  of  the  duties  collected
 earlier  would  enable  the  Jicencees
 to  reap  windfall  benefits  of  the  por-
 tion  of  the  duty  already  porne  by
 the  consumers.”

 So,  Sir,  the  Government  is  concerned
 about  the  revenue.  This  point  I  want-
 ed  to  make.  You  are  concerned  with
 the  revenues  of  the  Adninistratinn  of
 Delhi.  It  means  prohibition  is  loss  of
 revenue  to  many  Governments.

 Mr.  Deputy-Speaker,  Sir,  coming
 from  Kerala  State,  I  am  very  proud
 to  tell  the  House  that  the  present  Gov-
 ernment  in  Kerala  has  presentej  a
 budget  without  any  new  taxation  9705
 posals  ang  with  more  benefits  and
 social  amenities  to  the  people.  Of
 course,  we  are  getting  Rs.  50  creres
 more  aS  Akbari  revenue.  With  the
 Akbari  revenue  of  Rs.  5.0  crores,  the
 total  comes  to  about  Rs.  45  crores
 Now,  this  amount  of  Rs.  45  crores,  if
 you  slash  down,  it  means  we  are  to
 tax  the  people  to  get  this  amount.
 There  is  a  lot  of  public  resentment.
 Who  will  bear  the  burden  of  the  social
 onslaught  or  political  attack  on  the
 Government?  You  should  look  at  the
 whole  question  with  a  practical  ap-
 proach  and  proper  perspective;  mere
 dogmatism  will  not  lead  the  nation  to
 prosperity.  In  framing  any  policy,
 specially  a  policy  like  Prohibition
 Policy,  we  must  be  guided  by  logic
 ang  reason  aS  also  by  the  economic
 and  social  conditions  of  the  country.
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 Mr.  Bala  Pajanor  ang  all  our  friends
 from  AIADMK  are  sitting  here.  With
 all  my  friendship  with  them,  I  would
 like  to  inform  them,  in  their  State  the
 prohibition  has  been  introduced  and
 the  required  legislation  has  been  pas-
 sed,  but  xf  tomorrow  Shri  M.  0.
 Ramachandran,  Chief  Minister  Madras
 gets  angry  with  shri  Bala  Pajanor  or
 any  other  Member  here,  in  no  time,
 they  will  land  themselves  in  jail.  It
 would  said  that  they  were  found  drunk
 there.  The  news  will  go  round  that
 they  have  landed  themselves  in  jail
 because  of  this,  but  nobody  will  know
 what  the  facts  are.  The  police  can
 make  money  at  any  time  they  like.  I
 am  not  saying  anything  against  the
 Chief  Minister  of  Madras;  he  is  a  very
 sincere  person  and  very  much  devoted
 to  the  cause.  I  am  only  saying  this  to
 illustrate  that  there  are  such  loopholes
 which  can  lead  to  corruption.

 In  our  country,  the  prohibition  has
 been  experimented  in  Madras  and
 many  other  States,  but  it  has  encourag-
 ed  illicit  distillation  in  those  places,  it
 is  there  even  in  Delhi.  How  many
 deaths  have  taken  place  bhcause  of
 this?  The  problem  should  be  looked
 at  with  a  little  more  consideration  to
 the  ६  al  aspect.  In  the  Soviet  Union
 they  have  gone  on  with  a  big  campaign.
 They  have  increased  the  levy  on  votka
 and  have  lowered  the  content  of  al-
 cohol  in  beer  and  made  it  cheaper,

 SHERI  A.  BALA  PAJANOR:  What
 is  vodka?

 SHRI  VAYALAR  RAVI:  How  does
 the  Deputy-Speaker  know?

 MR.  DEPUTY  SPEAKER:  It  is  a
 Russian  vegetable.

 SHRI  VAYALAR  RAVI:  Votka  is  a
 Soviet  drink.  The  price  of  this  drink
 has  gone  up  there  and  meanwhile,  the
 alcoholic  content  of  the  beer  has  been
 reduceq  and  they  have  started  a  mass

 education  programme.  Now,  look  how
 many  minutes  are  we  spending  for
 propagating  prohibition  on  our  tele-
 wision  and  radio.  Shri  Advani,  with

 MARCH  2i,  i979  (Delhi  Amdt,  Bi}  =  448

 alt  his  democratic  utterances,  is  vow
 eager  to  disqualify  many  umportant
 journalists  of  Delhi,  but  has  he  ever
 applied  his  mind  for  propagating  the
 prohibition  policy  through  thls  mass
 media  and  for  educating  the  people  in
 this  respect?  Not  at  all.  The  people
 of  Punjab,  who  feed  this  nation  more
 than  any  other  State,  consume  the
 highest  quantity  of  liquor  also.  The
 farmers  of  Punjab  feed  this  nation,
 there  the  production  of  foodgrains  is
 the  highest  but  at  the  same  time,  they
 consume  liquor  also.  There  is  a  rela-
 tion  with  the  climatic  conditions  85
 also  the  productiyity.  Ag  I  said,  you
 must  reduce  the  alcoholic  content  and
 reduce  its  price,  that  would  prevent  the
 distillation  of  illicit  liquor  also

 I  am  President  of  workers’  Union
 of  a  brewery;  they  produce  whisky
 also.  They  have  got  a  factory  in  Bihar.
 If  total  prohibition  comes  there,  what
 will  happen  to  the  investment  of
 seven  crores  that  they  have  made  on
 that  factory.  You  must,  therefore,
 proceed  in  a  systematic  way  and  your
 approach  should  be  practical  and
 scientific  For  the  time  being,  you
 should  reduce  the  alcoholic  content  in
 the  beer  ang  simultaneously  propagate
 for  total  prohibition.  I  object  to  the
 present  approach  of  the  Government
 strongly.  You  have  to  consider  the
 revenue  aspect.  What  alternative
 sources  of  revenue  you  should  have,
 that  has  to  be  considered.  Such  a  Bill
 is  not  going  to  help  you  much  in  your
 prohibition  policy.

 Shri  Sathe  has  talked  about  the
 urine  therapy.  In  Europe,  especially
 in  America,  many  people  ask  Indians,
 if  they  followed  the  Prime  Minister  in
 this  respect.  There  was  a  television
 interview  shdwn  in  America.  The
 Prime  Minister  spoke  to  the  people  in
 America  about  urine  therapy.  Ame
 rican  people  are  not  interested  in  urine
 therapy.  {  fell  definitely  ashamed
 when  people  from  America  come  and
 tell  ug  that  the  Indian  Prime  Minister
 apoke  to  them  for  nalf-en-bour  on  urine
 therapy.
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 SHRI  VASANT  SATHE:  On  BBC
 also,

 SHR]  VAYALAR  RAVI:  Spending
 all  the  money  to  go  to  Europe  and
 America—for  speaking  to  them  on
 urine  therapy?  Is  the  Indian  culture
 represented  by  urine  therapy?  With
 all  sincerity  I  say  that  I  am  sorry  to
 hear  about  the  way  he  made  these
 utterances  to  the  Indians  living  in
 America.  They  complained  to  me
 The  Prime  Minister  represents  this
 nation  and  this  Parliament.  He  re-
 presents  the  views  of  the  people  of
 India.  Don’t  think  I  am  speaking
 against  Prohibition.  |  am  only  draw-
 ing  attention  to  its  financial  implica-
 tions.  Mr.  Piloo  Mody  says  that  he
 will  fight  for  the  right  to  drink.  (In-
 terruptions)

 SHRI  VASANT  SATHE:  Half  of  the
 cabinet  drinks.  It  has  been  admitted
 publicly.

 SHRI  VAYALAR  RAVI  I  only  say
 that  the  Prohibition  Policy  has  to  be
 more  reasonable.  For  the  benefit  of
 the  many  people  who  drink,  I  want  to
 quote  a  Poem:

 “He  who  drinks,  get  drunk;
 He  who  get  drunk,  goes  to  s{zep
 He  who  goes  to  sleep  does  not  sin;
 He  who  does  not  sin  goes  to  Heaven;
 So  let  us  all  drink  and  go  to
 Heaven.”

 की  हुकम  वेव  गारा पण  यादव
 ि

 ती  )  :
 उपाध्यक्ष  महोदय,  सरकार  का  जो  विधेयक है  मै  उसका
 समर्थन  करता  हु  ।  सरकार  ने  जो  यह  सकता  रखा  है
 मश्चनिषेध  का  वह  सही  है।  मै  बड़े  गौर  से  सुन  रहा
 आ  जब  साढे  साहब  जौर  माननीय  बायलर  रवि बोल
 रहे  थे  ।  वह  कहते  हैं  कि  लोगों  को  प्रशिक्षित  किया
 जाय  कि

 लता सु  सद
 दुतिया में  जितने

 रहे  लिखे  लोग  हैं,  ्  धर्मशास्त्र  का  झब् ययन  किया
 है  सभी  नैतिकतावादी,  भ्रषध्यात्मवादी  और  समाज

 दुनिया  में  हुए  सब  से  कहा
 शराब  बुरी  चीज़  हैं।  उनका  दर्शन  भी  पढ़े  लिखे
 लोग  ही  पढ़ते  हैं।  लेकिन  राज  जो  सभ्य  समाज  है,
 पड़ा  लिखा  समाज है  यही  शराब ओरी  का  सब  से

 में  महू  भावना  पैदा  की  जाय  कि  शराब  बुरी  जोड़  है,
 तो  उसको  पढ़ाने  का  काम  कौन  करेगा  ?  समय
 समाज  वाले  ही  करेंगे।  और  यहां  तक  कि  शार  ने
 को  ताकि  पी  कर  झगर  कोई  गरीब  सड़क  पर  हल्का
 करता  चले,  गड़बड़ करता  है,  गदा  काम  करता  है  तो
 उसको  पुलिस  दफ़ा  60  में  गिरफ्तार  कर  लेती  है
 शांति  भर  कर  रहेहो,  हल्ला  मचा  रहेगा।  चार
 की  ताकि  पीने  वाले  को  बन्द  कर  दिया  जाता  है।  और
 उसको  सजा  सुनाने  वाला  कौन  है  जो  स्वयं  50
 ₹0  की  बोतल  पीता  है।  जब  भाप  गरीबों  को  शिक्षित
 करने  को  बात  कहते  हो,  तो  मै  पूछता  g  fe  यह  काम
 कौन  करेगा  ?  वह  तो  सभ्य  समाज  ही  करेगा,  जो
 देश  के  अन्दर  एक  प्रतिशत  है  कौर  देश  की  राजनीति,
 व्यापार,  नौकरी  सब  उसी  समाज  के  हाथो  केन्द्रित
 है,  जिनके  आचरण  से  सारा  समाज  बनता  है,  जिसके
 आचरण  से  सम्पूर्ण  समाज  पर  प्रभाव  पडता  है।  जब
 तक  उनका  झा चरण  नहीं  बदलेगा  तब  तक  देश  में
 बाप  किसी  व्यवस्था  को  लागू  कर  सकेंगे,  यह  बिल्कुल
 असम्भव  है।  माननीय  साठे  साहब,  हम  शौर  कप
 झगर  शराब  पीकर  सडक  पर  निकल  तो  उससे  करोड़ों
 झाड़ियों  को  क्या  प्रेरणा  मिलेगी।  लेकिन  झगर
 कोई  रिक्शा  बनाने  बला  शराब  पी  कर  सड़क  पर
 निकले  तो  उससे  2,  4  आदमियों  को  प्रेरणा  मिल
 सकती  है।  इस  लिए  कहना  चाहता  चूंकि  जो
 शराब  बन्दी  का  काम  है,  नशाबन्दी  का  काम
 है,  अगर  सरकार  इसे  करना  चाहती  होते

 1-1
 रूप  से  करे ।  में  तो  यहा  ताजा  कर

 के  लिए  तैयार  हु  कि  केवल  हस  पर  टैक्स  बढ़ाने
 से  इस  का  तिराकरम  नहीं  हो  सकेगा,  ड्राप  यह  भी
 कानन  बना  कर  कर  दीजिए  कि  शराब  पीने  वाले  को
 साल,  2  साल  कड़ी  सच्चा  भी  दी  जायेगी  ।

 झगर  देश  में
 कुरी

 की  शोर  प्रांशक्षण  की  बात
 करते  है  तो  हमने  को  देखा  है।  यहां
 महात्मा  गाधी,  गौतम  बुद्ध  और  क्राइस्ट  ने  उपदेश
 दिया।  जितने  हमारे  समाज-सुधारक,  चेतना  की  बहते
 करने  वाले,  सामाजिक,  सास्कृतिक  क्राति  करने
 बाले.  जाये,  उन्होंने  एक  से  एक  नई  बात,  सिद्धान्त  की
 बात  कही  लेकिन  वह  सारी  बाते  किताबों  में  पड़ी  रह
 गई,  व्यवहार  में

 क्
 नही  हो  सकी  ।  केबल  एक  पक्ष

 कद  टिकोण  लेता  कि  केवल  प्रचार  से  सांसकृतिक
 कऋ रां तिका  सामाजिक  सुधार  का  वातावरण  ला  कर  हम
 सौदों  की  चेतना  के  धरातल  को  इतना  ऊचा  उठा  देंगे
 कि  लोग  बुरा  काम  न  करे  खाली  नैतिकता  के  दृष्टिकोण
 से  यह  नही  हो  सकेगा,  है  देश  यह  सब  जानता  है।

 लोरी  करना  पाप  है,  यह  सब  जानते  है  फिर  भी
 झाई0  पी0सी0  मे  लिखा  गया  कि  चौराहे  लिए
 इतनी  सजा  दी  जायेगी  ।  इसी  तरह  डकैती  करने
 व्यि  चार  करमा,  कष्तातकार  करना  पाप  है  फिर  भी
 arto  fo  do  में  सज़ा का  उपबन्ध  क्यों  है?
 इसलिए  कि  'इनसान  केबल  नैतिकता  के  और  आध्या-
 स्थिरता  के  दृष्टिकोण  से  ही  नहीं  जलता  ।  मनुष्य  में
 मानवीय  कमजोरी  है  कौर  उसके  कारण  बह  फिसलन
 में  दावा  है  तो  उसको  उस  दण्ड  का  भय  रहता  है  कि
 अमर  यह  कास  करेंगे  तब  यह  सजा  मिलेगी  |  इसी
 तरह  जब  तक  इनसान  को  किसी  दल  का  भय  न  हो
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 तब  तक  वह  शराब  से  प्रति  नही  हो  सकता  है  ।
 क्या  कारण  है  कि  पाकिस्तान  में  कहू  दिया  गया  कि
 शराब  पीने  वाले  को  कोने  लगेंगे ?  आज  पाकिस्तान
 में  लोगो  को  पता  है  कि  शराब  पीयोगे  तो  चूतड़ों  पर  कोने
 लगाए  जायेगे  ।  यह  इसलिए  कि  लोग  डर  से  ब्रा
 कम  ब  करें  7  केवल  नैतिकता  और  श्ााध्या  सकता
 की  बात  करने  से  तो  बिल्कुल  पंगु  पौर (कमजोर  समाज
 बनाना  होता  है

 शराब  के  बारे  में  में
 जूक

 नहीं  जानता,  लेकिन
 शायद  भाप  जानते  होगे,  जो  विदेशी  शराब  बनाये  जाते
 हैं,  अभी  हमारे  साठे  साहब  ने  बोलते-बोलते  कहा  कि
 शिवाम्बू  मे  4,  5  परसेंट  अल्कोहल  होता  है  ।
 मे  तो  यह  समझ  रहा  था  कि  यह  थियरी  प्रधान  मती  की
 है,  लेकिन  जब  तक  झापने  उस  थियोरी  का  पालन  नही
 किया  तो  आपको  उसमे  भी  4,  5  पर  सेंट  प्रलकोहल
 होने  का  कैसे  पता  लगा?  मंतो  कहूंगा  कि  अगर
 चन्दे  बडी  तकलीफ  हो  रही  है  इस  बात  की  कि  शराब
 की  कमी  थे डेगी,  तो  लोगो  का  तकलीफ  होगी  तो  जो
 4,  5  परसेट  झलको हल  वाली  चीज  है,  उसका  आप
 प्रतिदिन  4,  5  आर  सेवन  करे,  उसमे  तो  टैक्स  लगने
 बाला  नही,  उसमे  क्या  प्राप़्ति  है,  उसमें  4,  5  परसे
 झलकोहल  है  भी  ।  प्राय  खुले  रूप  में  उसका  सेवन
 कीजिए  |

 मे  शराब  क॑  बारे  में  कुछ  नहीं  ब्या  लेकिन
 जो  सरकार  के  जरिये  बात  भाई  है,  उसमें  सादा  लिकर
 पर  15 रुपये 20  पैसे  प्रति  लिटर,  मसाले  वाले  पर
 27  रूपये  और  विशेष  मसालेदार  पर  35  रुपये,  यह

 बात  समझ  में  नहीं  झाई।  में  समझता  हू  कि  विशेष
 मसाले  बाली  बढ़िया  शराब  होगी  ।  जिस  सब्जी  मे
 ज्यादा  मसाला  डाला  जाता  है,  वह  सबसे  ज्यादा  अच्छी
 बनती  है,  खाने  में  ज्यादा  मजेदार  होती  है  तो  इस
 मजेदार  मसाला  वाली  शराब  पर  भी  5 रुपयें  कौर
 सावा  पर  भी  5  रपये ।  मेरे  कहने  का  मतलब  यह
 है  कि  शराब  पर  जो  दाम  बढाने  वाले  है,  तो  उसके  पीने
 बाले  कौन  हूँ  ?  जा  बडी  बड़ी  शराब  की  दुकाने  है,
 यह  बडे-बडे  शहरों  में  चलती  है।  यह  कहा  चलती  है,
 यह  कितनी  दर्दताक  बात  है।  श्री  वबा लार  रवि  ने
 बिहार  की  बात  की,  लेकिन  मै  कहना  चाहता  हू  कि
 बहा  कच्ची  शौर  गन्दी  शराब  पीने  के  कारण  7  दिनो
 मे  700  भादमी  धनबाद  मे  मर  गये  ।  गरीब  कोयला
 खाना  में  काम  करते  वाले  मजदूरों  की  मृत्यु  हो  गई।

 सस्ती  शराब  हो  या  कोई  हो,  में  यह
 ् कि  वह  सस्ती  शराब  भले  ही  हो,  लेकिन  राज

 शराब  या  कीमती  शराब  पीने  वाले,  उसका  सेवन
 करने  वाले  कौन  है?  कीमती  शराब  का
 सेवन  वही  करता  है,  जिसको  जेब  में  ज्यादा  पैसा
 है।  बह  पैसा  कहा  से  भाता  है  ?  उस  रानी  का
 स्रोत  क्या  है  ?  प्याज  काले  धन  का  सब  से  ज्यादा
 इस्तेमाल  शराब  पर  ही  हो  रहा  है।  जित  लोगो  के  पास
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 काला  धन  है,  वे  उसे  कहा  खर्च  करेगे?  वे  खर्च
 करते  है,  शराबखोरी  पर,  पार्टियों  भौर  दावतो  पर  |
 इस  लिए  मै  सरकार  से  निवेदन  करना  चाहता  हू  कि  झगर
 बह  शराबबदी  करना  चाहती  है  भौर  देश  के  शोख़ो  के
 चरित्र  का  उत्थान  करना  चाहती  है,  तो  उसे  कठोर
 कदम  उठाने  होगे  ।

 36  brs.

 शराब  के  नशे  में  धुत  हो  कर  इन्सान  बुरे  से  बुरा
 काम  कर  बैठता  है।  शराब  के  नशे  में  इन्सान  इतना
 गिर  जाता  है  कि  उसमे  पत्नी  कौर  बे  टी  की  पहचान
 नही  रह  जाती  है।  महाभारत-काल  की  कथा  है  कि
 शुक्राचार्य  ने  शराब  के  नशे  में  वह  मन  बृहस्पति  के  पुत्र
 को  सिखा  दिया,  जो  वह  किसी  दूसरे  को  नहीं  सिखाना
 चाहने  थे  ।  इसी  लिए  उन्होने  कहा  कि  शराब  इतनी
 बुरी  चीज़  है  कि  इससे  इन्सान  की  बुद्धि  और  विवेक
 नष्ट  हो  जाते  है  1

 जहा  तक  शराब  के  विऋद्ध  प्रशिक्षण  धौर
 प्रचार  का  सम्बन्ध  है  रेडियो  टेली  विजन  अखबारो,  पुस्तकों
 कौर  गोवलिया  तथा  सभाझो मो.  जरिये  जनमत  जाग्रत
 करना  चाहिए  भ्र ौर  बताता  चाहिये  कि  शराब  बरी
 चीज़  है,  लेनी  केबल  इससे  काम  नहीं  चलेगा  ।

 पन्त  में  मे ंकहना  चाहता  ह  कि  राज  शराब  के
 माध्यम  से  हिन्दुस्तान  के  क्रीड़ा  गरीबों  के मानसिक
 शोषण  का  भी  काम  हो  रहा  है।  हिन्दुस्तान  के  गरीब
 और  मजदूर  अपने  भ्रधिकारों  का  समक्ष  नहीं  पाये,
 झौरउनकेलिए  लड  नही  मां,  क्योकि  उन्हें  शराब
 का  इस्तेमाल  करने  के  लिए  प्रेरित  क्या  गया  ताकि
 वे  नशे  में  धत  रहे,  नशे  में  पने  गम  का  भूल  जाये,  उन्हे
 रह  न  झन  भव  होने  पाये  कि  हमारी  दिशा  के  लिए  सत्ता
 ही  जिम्मेदार  है  द्रोह  इसलिए  वें  भ्र न्या  )  सत्ता  के  विरुद्ध
 लहने  के  लिए  कदम  न  उठायें।  इस  दृष्टि  से  भो  शराब
 का  बन्द  बरना  ज़रूरी  है  |

 शराब  के  जो  दाम  बनाये  गये  है,  मेरी  राय  में
 वे  दाम  बहुत  कम  है  ।  बह  समस्या  का  निराकरण
 नही  है।  केवल  दाम  बढ़ा  देने  से  शराबी  बन्द  नहीं
 होगी  ।  या  ता  इसका  उत्पादन  बन्द  कर  दिया  जाये,
 कौर  या  जिस  तरहभझाई 0  पी0  सी0  में  अन्य  प्र परा धो
 के  लिए  सजाये  'बशितहै,उसी  तरह  शराब  पीने  को
 शी  दयनीय  अपराध  बना  दिया  जाये,  प्रौढ़  उसके
 लिए  दो,  तीन  ,  चार  या  पांच  सगल  का  सल्लम  कारा-
 वाह  दिया  जाये,  वर्ना  सभ्य  समाज,  जो.  कि सम्पूर्ण
 शराबखोरी  का  चड्डा  बना  हुआ  है,  सीना  तान  कर  शर/ब
 पीता  रहेगा।  मेरा  कहना  यह  है  किपढ़ेंहु  ए  सुनो  को
 कोई  पढ़ा  नहीं  सकता  है  ,  पढ़े  हुए  पहली  को  पढ़ाने
 से  कई  लाभ  नही  है।  प्रिये  स्वर्थ  को सिद्ध  करने  के
 लिए  कौर  गरीबों  का  शोषण  करने  के  लिए  ही  शराब-
 बन्दी  का  विरोध  क्य  जाता  है  और  इसके  लिए
 केवल  प्रशिक्षण  कौर  प्रचार  की  बात  कही  जाती  है  ।
 इसलिए  सरकार  को  इस  बारे  में  कठोरता  से  कदम
 उठाना  चाहिए  ।
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 *SHRI  A.  K.  SAHA  (Vishnupur):  Mr.
 Deputy-Speaker,  Sir.  the  hon.  Finance
 Minister  has  intcoduced  the  Punjab
 (Delhi  Amendme  ii)  Excise  Bill  in  this
 House.  While  supporting  the  Bill  I
 cannot  resist  expressing  my  surprise
 that  the  parent  Bill  dates  back  to  94
 and  the  present  amendment  is  sought
 to  be  implemented  in  Delhi  in  979  ie.
 after  nearly  65  years.  In  the  Objects
 and  Reasons  the  Minister  has  stated
 that  the  Government  was  forced  to  in-
 troduce  this  Bill  after  a  lapse  of  65
 years  because  the  Delhi  Admin)stra-
 tion  had  met  with  a  defeat  in  the  court
 in  a  case  and  aS  a  result  of  the  court
 verdict  the  Government  would  be  re-
 quired  to  pay  nearly  Rs.  75  crores  as
 compensation.  I  fail  to  understand
 why  it  has  taken  such  a  long  time  for
 the  Government  to  plug  the  loophole
 and  obviously  they  had  failed  to  initiate
 timely  action  when  the  Supreme  Court
 decision  was  given.
 36.05  hrs.

 fSHrr  N.  K.  SHEJWALKAR  in  the
 Chair].

 While  introducing  the  Bull,  the  hon.
 Minister  has  said  that  the  present
 legislation  would  help  introduce  prohi-
 bition.  We  are  not  against  prohibition
 as  such  but  we  feel  that  merely  by
 introducing  such  bills  we  would  not  be
 able  to  achieve  our  objective  A  little
 while  ago,  hon.  Member  Shri  Kanwar
 Lai  Gupta  was  saying  that  this  Bill
 would  discourage  the  poor  peuple
 from  taking  wine.  It  is  true  that  the
 poorer  sections  of  the  society  whose
 income  75  meagre  spend  a  good  lot  of
 their  income  and  at  times  the  entire
 income  on  wine.  This  igs  a  serious
 problem  no  doubt  but  the  Government
 have  never  cared  to  go  deep  into  the
 matter  to  find  out  the  causes  which
 compel  a  poor  man  to  spend  all  his
 earnings  on  wine  alone,  Instead  of
 depending  entirely  on  legislation  it  is
 necessary  that  a  programme  of  social
 education  should  be  undertaken  to
 create  mecessary  awareness  among
 these  people  about  the  banes  of  drink-
 ing.  But  still  more  important  is  the

 need  to  undertake  schemes  which  will
 help  improve  the  economic  condition
 of  the  poorer  sections  of  society.  If
 these  people  can  get  all  the  opportu-
 nities  that  a  society  offers  to  its  mem-
 bers  and  if  their  lot  is  improved  eco-
 nomically  then  they  would  themselves
 not  take  to  wine.  Shri  Ravi  was
 rightly  saying  that  there  are  many
 States  in  the  country  who  are  not
 opposed  to  prohibition  put  they  want
 that  they  should  be  paid  the  money
 that  they  earn  through  the  sale  of  wine
 So  that  they  can  utilise  the  money  for
 the  purpose  of  developmental  work.
 The  West  Bengal  Government  had
 also  conveyed  to  the  Centre  their  wil-
 lingness  to  implement  the  policy  of
 prohibition  provided  the  Centre  must
 compensate  the  loss  that  they  would  be
 suffermg  as  a  result  thereof.  Unfor-
 tunately,  the  Central  Government  did
 not  do  anything  in  the  matter  I
 woulqg'  therefore  suggest  that  if  the
 Central  Government  38  really  serious
 to  implement  the  pohcy  of  prohibition
 then  they  will  have  to  take  a  positive
 step  in  this  regard  and  the  matter  can
 be  discussed  by  them  with  the  Chief
 Ministers  and  a  decision  taken

 The  present  bill  seeks  to  impose
 excise  duty  on  many  items  and  one  of
 them  is  cider  Le.  apple  juice  Shri
 Sathe  has  referred  to  this  item.  I  do
 not  know  what  percentage  of  alcohol
 it  contains  but  if  it  really  does  not
 contain  alcoho]  then  I  will  request  the
 hon,  Minister  to  exempt  this  item  from
 the  purview  of  this  Bill  We  cannot
 forget  the  fact  that  apples  are  grown
 by  the  poor  people  in  hills  and  they
 consume  its  juice  also.  If  we  tax  this
 item  then  we  would  really  be  taxing
 the  poor  in  the  hills  and  enhance  their
 hardships.  The  Bill  also  makes  a
 mention  about  the  intoxicating  drugs.
 In  this  connection  I  would  like  to  sub-
 mit  that  these  drugs  are  taken  by
 many  in  the  form  of  medicine  and  not
 for  the  sheer  pleasure  of  being  intoxi-
 cated.  Very  often  a  person  who
 suffers  from  acute  pain  takes  such
 drugs  and  if  we  are  going  to  tax  this

 *Ybe  original  speech  was  delivered
 48i2  LS—I2

 in  Bengali.
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 item  then  the  cost  of  such  drugs  will
 go  up  and  the  patients  will  suffer  I
 would  therefore  request  the  hon
 Minister  to  consider  these  aspects  of
 the  matter  and  take  suitable  remedial
 measures  |  support  the  Bill  and  con-
 clude

 श्री  रोत  लाल  प्रसाद  वर्मा  (कोडरमा  )  सभापति
 महोदय,  मैं  पजाब  उत्पाद  शुल्क  (दिल्ली  संशोधन)
 विधेयक  का  समर्थन  करन  के  लिए  खड़ा  हुआ  हू  -  (राज
 मद्य  निषेध  की  दिशा  में  जनता  सरकार  ने  एक  जैहाद
 बॉल  दिया  है  कौर  पिछले  30  वर्षो  के  अनुभव  में  यह
 रखा  गया  है  कि  बराबर  से  जितने  भी  देश  में  बुद्धजीवी
 लोग  हुए  हैं,  जितने  सत  हुए  है,  महात्मा  हुए  हैं  सत्र
 लोगों  ने  मझ निषेध  के  लिए  उपदेश  दिया  है  लेकिन
 साठे  साहब  जा  उधर  बैठे  है

 श्री  धुत  साठे  मैं  भी  उपदेश  के  हक  मे  हू  1

 शनी  रोत  साल  प्रसाद  बर्मा  उपदेश के  हक  में
 @  केवल  भाषण  में  t

 श्री  हुक्म  देव  नारायण  यादव  उपदेश  कौर
 उपभाग  दानो  के  हवा  मे  है।

 शी  रीते  लाल  प्रसाद  बर्मा  भाप  सोम  रस,
 शक्ति  रस  और  मन  रस  के  बराबर  प्रतिगामी  कौर
 पक्ष पातों  रहेगें।  लेकिन  यह  केवल  आपका  उपदेश
 ही  है।  मरा  कहना  है  कि कथनी  कौर  करनी  मे  अनन्तर
 नहीं  होना  चाहिये।  हम  विराध  में  हे  इसलिए  विराध
 करे,  यट  भावना  न  हो  कर  मानव  कल्याण  के  लिए
 पूरे  समाज  के  विकास  के  लिए  आपको  सोचना  चाहिये  |
 जनता  सरकार  500  करोड़  रु०  जो  'एक्साइज  से
 मिलता  है  हर  साल  उसको  कंवल  मानव  कल्याण  के
 लिये हा  छोड  रही  है  कौर  इस  कमी  को  कसी  दूसरी
 मद  से  पूरा  करना  चाहती  है,  यह  उसका  दृढ़  सकता  है  1
 हमारे  प्रधान  मंत्री  जी  महात्मा  गांधी  के  सही  झ्रमुयायी
 हैँ।  आप  भी  अपन  वा  महात्म,  गाधी  बो  फोटोग्राफर
 बताते  है  नानी  उनक  पथ  क॑  बिल्कुल  विपरीत  बराबर
 चलते  रहे  है।  इसो  का  परिणाम  है  कि  राज  पाइप-
 राधा  में  बढ  हो  रही  है।  शराब  पी  कर  ही  अपराध
 किये  जाते  है  जाए  चारो  हो,  डकैती  हो,  बलात्कार  हो,
 सभी  ग्र त्या चार  यादव  द्रव्यी  के  नशे  में  ही  हाते  है  क्योकि
 उससे  आदमी  अपना  विवेक  खो  बैठता  है  कौर  जो  भी
 बरी  भावना  मन  में  रहती  है  उसी  को  पूरी  करता  है
 बोह जों  भी  हो  जाये।  अगर  इसी  दृष्टिकोण  को  ध्यान
 में  रख  बार  दिल्‍ली  मे  प्रायश्चित  होने  वासी  सभी
 बेकार  की  नशोली  चीज़ों  पर  टैक्स  बढ़ा  कर  हतोत्साहित
 किया  जा  रहा  है  तो  इसी  क्‍या  भ्रान्ति  हो  सकती  है  1
 जब  पैसे  नही  होग  ता  पीन  में  कमी  जायेगी  ।  बाप  कहते
 है  कि  शिक्षा  दी जाय  तो  यह  भी  एक  प्रकार  की  शिक्षा
 ही  कि  महंगी  हान  पर  यह  नही  खरीद  पायेंगे  और
 धीरेधीरे  उसको  छोड  ऐसे।
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 at  wer  साठे:  यह  गलत  साबित  हमा  है।

 टैक्स  बढ़ाने  से  नशा  कम  होता  है,  यह  बात  गलन
 साबित  हुई  है  t

 tt  रीश  लाल  प्रसाद  वर्मा  इसीलिये  आप
 शराब  की  जगह  पर  शिवम्भ  पर  चले  झाइये  ।
 लेकिन  जहा  तक  शराब  है  यह  मनुष्य  के  लिए  अहितकर
 है  ।  जो  गरीब  मजदूर  होते  है,  खान  में  काम  करते
 हैं  उनका  सारा  पैसा  इसी  में  खत्म  हो  जाता  है।  जब
 उनकी  आदत  पड़  जाती  है  तो  सारा  प्रिया  पैसा  उसी  पर
 हम  कर  देते  है  1  पूजी  का  निर्माण  नही  कर  पाते
 है  कौर  उनका  सारा  विकास  समाप्त  हो  जाता  है  tT
 इसलिये  पूरे  रूप  में  प्यार  मद्य निषेध  क्या  जाता  है  तो
 10)  20  वर्ष  मे  ण्य  नई  संस्कृति  पैदा  होगी  और  हर

 भ्रामक  शराब  पीना  हराम  समझेगा  ।  पजाब  प्राय-
 कारी  (दिल्ली  संशोधन)  विधेयक  के  रूप  मे  यहा  मंत्री
 जी  ने  जो  प्रस्ताव  रखा  है  वह  मेरी  राय  मे  बरच्छा  नही  है  1
 इस  पर  तो  एक  तरह  से  पूरा  नियंत्रण  करना  चाहिये
 था  या  अलग  इसके  लिए  विधेयक  बनाना  चाहिये
 था  बिल्ली  में  बाहर  से  जाने  वाली  आयातित  शराब
 पर  भले  ही  दर  बढ़ा  दे  लेकिन  जिस  तरह  से  कैड्रल
 के  दाम  बढ़  जाने  से  भी  उसकी  खपत  बन्द  नहीं
 होती  यहां  जितनी  गाडी  पहले  चलती  थी  उसम  कुछ
 कम  भले  ही  हो,  लेकिन  चलती  है  उसी  प्रकार  से
 शराब  के  दाम  बढ़ा  दन  के  बाद  भी  पीन॑  वाले  शराब
 पायेंगे  ही  ।  यह  तो  हतोत्साहित  बरन  का  थोडा  बहुल
 प्रयास  है  लेनी  इस  दिशा  म  कोई  ठांस  विद्या
 बना  कर  लाता  चाहिये  ताकि  इस  पर  पूरा  नियंत्रण
 हो  सके  |

 मैं  मंत्री  महोदय  को  धन्यवाद  जरूर  दगा  कि  उन्होने
 जो  प्रयास  किया  है  इससे  भी  दिल्ली  प्रशासन  को  75
 करोड  रपये  बाधित  राय  हो  सकती  है  जितने  की
 शराब  अभी  जाती  है  ।

 श्री  बसन्त  साठे  7  ब्रांड  रुपय  बाधित
 75  करोड़  रुपये  पिछला  बकाया  बच  जायेगा।

 श्री  रीत  साल  ब्रताद  बर्मा,  जो  कुछ  हो
 हिसाब  लगाइये  इससे  भी  कुछ  हद  तक  राहत  मिल
 सकती  है!  लेकिन  धीरे-धीरे  ऐसे  कदम  उठाने
 चाहिये  जिससे  दिल्ली  को  पूरी  तरह  से  शराब  से  मुक्त
 कर  दिया  जाये  v

 क्रो  बसन्त  सारे  ज्यादा  शराब  नचाइये,  पूर्ण
 नशाबन्दी  करने  ये  लिए  t

 sh  रोत  लाल  प्रसाद  बाँ  यह नारे  बराबर
 चलते  रहेगे  कौर  प्रापको  भले  ही  इससे  जीने  का  रास्ता
 मिले,  लेकिन  यह  भ्र धिक  दिन  तक  रहने  बाला  लोगन
 नहीं  हो  सकता  है  क्योकि  भ्रम  जनता  की  भ्रांत  खुल
 गई  है।  ह  सर्ब-साधारण  में  देहात  मे  श्राम  लोगो  की
 ग्रह  भावना  बनती  जा  रही  हे  कि  ब  भल-मुहैया  से,
 आदमी  को  शराब  शौर  सिगरेट  पिलिन  हे.
 बोट  लेने  का  काम  समाप्त  हो  गया  है।  भ्रमर  उसकी
 जमीन  पर  विकास  कार्य  नहीं  होगा,  तो  कोई  भी  रहे,
 कब  तैयारी  से  काम  चलते  बाला  नही  है।  इसमें
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 way  तक  हो  अपना  लाभ  उठाइये,  लेकिन  वेश,  जनता
 शीर  मान कन् मात  के  लिए  यह  जरूरी  है  कि  शराधबन्दी
 होती  चाहिये,  क्योकि  यह  देश  महात्मा  गांधी,  दयानन्द
 सरस्वती  कौर  भगवान  बुद्ध  का  रहा  है  कौर  सब  ने
 कहा  है  कि  शराब  देश  के  लिए  अहितकर  चीज़  है,
 इसको  समाप्त  करना  चाहिये  ।

 SHRI  0.  K.  CHANDRAPPAN  (Can-
 manore):  |  appreciate  that  a  situation
 was  created  by  the  court  verdict,  but
 then  I  should  have  expected  the  Gov-
 ernment  tu  be  more  hones{  and  more
 straight-forward  in  its  approach
 when  it  comes  to  the  House  with  a
 Bill.

 I  have  no  quarrel  with  the  intention
 of  the  Bill,  but  with  the  sermon  with
 which  it  begins  Apart  from  revenue,
 they  want  to  promote  their  so-called
 great  cause  of  prohibition,  od  th
 Bill,  they  say,  will  help  it  Here  comes
 the  most  controversial  question,  be-
 cause  |  would  have  extended  support
 to  him  fully,  without  any  reservation,
 if  he  had  come  to  this  House  without
 that  sermon  as  part  of  the  Bill,  he-
 ease  when  the  Munister  says  that
 there  should  not  be  revenue  less,  it  is
 understandable  But  when  in  the
 second  part  he  says  that  it  is  to  pro-
 mote  prohibition  it  is  eception  The
 imposition  of  prohibition,  it  has  been
 pointed  out,  is  un-Indian  in  culture  I
 need  not  point  fhis  out  to  the  Minister
 berause  he  speaks  0°  Indian  cal‘ure
 In  our  culiure,  thousands  and
 thousands  of  years  ago,  the  forefathers
 in  the  country  used  to  drink  Somrasa
 and  they  recited  Vedhas  Soma  is  a
 part  of  Indian  culture  and  today  some-
 body  has  a  fad  about  prohibition  and
 then  you  give  a  big  lecture  to  the  poor
 “Do  not  drink,  your  money  should  not
 be  wasted”.  That  is  just  shedding
 crocodile  tears.  You  are  creating  con-
 ditions  under  which  the  people  are
 perpetually  destineq  to  live  in  poverty
 and  you  take  it  as  moral  and  natural.
 There  are  poor  people  and  the  poor
 people  should  remain  poor,  but  they
 should  not  drink.  That  is  the  only  con-
 solation.  Why  should  you  take  away
 even  that,  if  they  get  a  little  pleasure
 out  of  drinking?  I  am  not  one  who
 Says  that  every  one  should  drink.  But
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 I  am  totally  against  the  prohibition
 policy.  The  reasons  are  known.  It
 will  take  away  employment  of  several
 lakhg  of  people  who  are  directly  _in-
 volvel  in  the  manufacture  of  liquor
 and  allied  industries.  When  this  Gov-
 ernment  came  to  power  two  years  ago
 they  said  that  they  are  going  to  solve
 the  problem  of  unemployment  within
 ten  years  But  now  they  have  ruled
 for  half  the  period  for  which  they  are
 elected  and  we  find  an  increase  of
 about  50  per  cent  in  the  number  of
 unemployed.  Then  again  you  are
 coming  with  the  prohibition  pohcy,
 due  to  which  several  lakhs  of  people
 will  Jose  their  employment.  This  pro-
 hibition  policy  is  nothing  but  sheer
 madness  _  It  is  bettler  to  abandon  this
 policy  and  come  forward  and  say  that
 tms  policy  cannot  be  implemented  I
 do  not  want  to  go  into  the  moral  aspect
 of  it  I  do  not  agree  with  any  State
 where  prohibition  policy  has  been  :m-
 plemented  My  friends  from  Tatil
 Nadu  may  not  agrce  in  public  We
 are  happy.  In  Kerala  we  are  getting
 lakhs  of  people  coming  from  the  neigh-
 bouring  State,  which  has  imposed  pro-
 hibition  with  a  determination  and
 our  revenue  is  shooting  up.  It  is  very
 good  and  we  welcome  it.  But  as  a
 matter  of  policy,  it  is  madness.  It  is
 futile  and  it  is  against  the  people  for
 whom  you  are  shedding  crocodile  tears.
 Those  who  support  so  vehemently  the
 prohibition  policy  are  saying  that  they
 are  doing  so  for  the  people  I  do  not
 think  there  is  much  argument  in  that.
 If  you  want  to  create  conditions  ynder
 which  drinking  will  not  take  place  in
 an  injurious  manner,  there  are  other
 methods.  I  also  welcome  that  there
 should  not  be  drunkenness  in  the
 country.  Our  people  should  not  be
 drunkards.  For  that  you  have  to  create
 awareness  among  the  people.  You
 have  to  educate  and  if  you  succeed  in
 creating  that  awareness,  then  there
 is  a  possibility  of  achieving  conditions
 under  which  people  will  not  get  drunk.
 But  prohibition  is  no  way.  May  If
 request  the  hon.  Minister  to  remove
 that  paragraph  where  you  give  the
 sermons.  Otherwise,  the  Bill  is  O.K.
 With  certain  reservations,  as  was
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 (Shri  ¢.  K.  Chandrappan]
 pointed  out,  why  should  you  impose
 this  levy  on  the  cider?

 SHR]  SATISH  AGARWAL:  No.
 SHRI  C.  K.  CHANDRAPPAN:  It  is

 mot  a  liquor  in  that  sense.  You  are
 not  very  familiar  with  drinks.  That
 is  the  problem.  You  have  to  go  on
 the  basis  of  certain  briefs.  But  we,
 who  have  experience  in  that,  say  that
 it  is  not  a  liquor.  Such  anomalies  are
 there  in  the  Bill.  You  should  remove
 that  sermons  from  the  Bill.

 SHRI  SATISH  AGARWAL:  0065
 the  cider  contain  some  alcohol?

 SHRI  ron  K.  CHANDRAPPAN.  For
 that  matter,  even  Arishtas  and  Asavas
 contain  alcohol.  But  it  is  mot  lquor.
 I  do  not  know  the  percentage  of
 alcohol.

 SHRI  VASANT  SATHE:  Otherwise,
 ever  an  c.dinary  uice  vill  contain
 alcohol.

 SHRI  R.  ve  SWAMINATHAN
 (Madurai)  Th.  e  2:©  certain  medicines
 which  contain  alcohol.  If  you  compare
 the  content  cf  alcohol  in  Cider  with
 the  content  of  alcoho]  in  the  medicines,
 you  will  fing  that  the  content  of  alcoho}
 in  Cider  is  less  than  what  is  in  the
 medicines.

 SHRI  0.  K.  CHANDRAPPAN:  Even
 if  certain  liquor  will  have  a  certain
 alcoholic  content,  you  should  adopt  a
 rational  policy  by  which  the  people
 should  be  allowed  to  take  that.  Other-
 wise,  you  will  repeat  the  tragedy  that
 we  experienced  in  Bihar.  In  Bihar,
 there  was  a  big  human  tragedy,  where
 poor  miners,  hundreds  of  them  died,
 because  they  took  the  illicit  liquor
 which  was  sold  there  Even  in  Delhi,
 two  years  ago,  near  the  New  Delhi
 railway  station,  in  the  Railway  Colony.
 dozens  of  people  died  because  they
 took  illicit  liquor  INicit  liquor  is  of*ca
 poisonous.  Instead  of  giving  poison
 to  the  people,  allow  them  to  drink
 something  which  can  be  sold  in  the
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 open  market.  The  people  who  are
 drinking  have  their  own  reasons  for
 drinking.  They  would  like  to  drink
 something.  There  is  no  reason  why  the
 Government  with  all  its  policies  do  not
 allow  the  common  people  to  get  some
 cheap  liquor  with  less  alcoholic  con-
 tent  so  that  they  will  not  become  vic
 tims  of  liquor  poison.

 AN  HON,  MEMBER:  Toddy.

 SHRI  con  K.
 Toddy  is  ideal.

 CHANDRAPPAN:

 SHRI  VASANT  SATHE:  You  eat
 any  number  of  grapes  in  the  night  so
 that  in  the  whole  night,  it  is  fermented
 in  your  body  and  you  drink  the  resi-
 due

 SHRI  C.  K.  CHANDRAPPAN:  That
 he  will  not  say.  There  are  others  in
 the  Ministry  who  may  say  that.

 80,  my  request  to  the  hen  Minister
 is,  you  kindly  take  the  spirit  of  the
 discussion.  Actually,  the  House  is
 extending  the  support  to  the  Bill  but
 opposing  the  sermon  part  and  certain
 anomalies  in  the  Bill.

 With  these  words,  I  conclude,

 at  डो०  जी०  शब  (बुलाना  )  :  सभापति
 महोदय,  पंजाब  एक्साइज  दिल्‍ली  श्रमेंडमेंट  बिल  के
 ऊपर  बोलने  के  लिए  जो  छापने  अनुमति  दी
 है  दो  मिनट  के  लिए,  तो  दो  मिनट  में  तो  मै  खत्म  नहीं
 कर  सकता  हू  ।  मैं  सदन  को  और  मंत्नी  महोदय  को
 कुछ  असलियत  बताना  चाहता  हु  ।  हम  ब्रासो  में
 ौर  खेलो  में  रहते  हैं,  यहा  की  स्थिति  क्‍या  है,  वह
 बताना  यहां  जरूरी  है।  श्राप  ने  वेश  में

 समय
 दारू

 बन्दी  का  लक्ष्य  रखा  है  या  जनता  सरकार  से  करने
 जा  रही  है।  मैं सादे  साहब  को  सुनाना  चाहता  हूं,
 वह  जरा  सुन  लें  ।

 सभापति  :  बाप  तो  मिनिस्टर  साहब
 को  सुनाइए  कौर  मैं  सुन  रहा हू

 et  हो०  atte.  mag  मैं  इस  मत-निषेध का
 निषेध  करता  हूं  -  मद्य  निषेध की  नीति  का  निषेध
 करता हू  ।  कारण  मैं  बता  रहा  हूं।  जब  इस  देश
 के  बेईमान  प्रधान  मंत्री  महाराष्ट्र  के चीफ  मिनिस्टर
 थे  उस  टाइम  पर  हमारे  महाराष्ट्र  में  दारू  बन्दी  का
 मसला  पाया  ।  महाराष्ट्र  में  दारू  शादी  हो  गई  t
 लेकिन  उस  का  रिएक्शन क्या  हुआ,  यह  देखना  बाहे।



 का  है।

 मे  माननीय  चन्द्रष्पत  से  सहमत  हु  कि  शराब
 स्वी  करने  से  देश  का  सर्वनाश  होगा  ।  यह  तो  सही
 बात  है  ।  हम  लोग  यहां  शराब  बन्दी  की  बात  करें
 झौर  रात  को  कनाट  प्लेस  से  30050 की  बोतल
 ले  कर  जाये,  यह  ठीक  नही  है।  इस  देश  में  पुरातनकाल
 से  यह  परम्परा  रही  है,  हमारे  वेदों  में  भी कहा  गया
 है  सोमरस  सजीवनी  है  1  सोमरस  शुत्राचार्य  ने
 लिया,  उसको  वह  संजीवनी  कहते  थे  ।  कच्छ  को
 मार  कर,  उसको  जला  कर  उसकी  राख  सोमरस  में  मिला
 कर  शुक्राचार्य  को  पिलाई  तो  शुक्राच्षाय  का  पेट  फाड  कर
 बहू  बाहर  निकल  गया  ।  सोमरस  को  सजीवता
 कहते  थे  ।  इसलिए  बाप  बात  सोच  समझ  कर
 कदम  उठाये  ।  यह  कोई  ऐसी  बात  नहीं  है  कि

 बजानी  धौर  लोग!  ने शराब  छोड  दी।  शराब
 वाले  के  दरवाजे  पर  झगर  कोई  सत  जपना

 भी  दे  दे  तो  भी  शराब  पीने  वाले  लोग  उसको
 वाले  नहीं  है।  शराब  पीने  वाले  को  मां  की

 कसस  दिलाई  लेकिन  वह  उसको  छोड़  नहीं  सका  ।
 दारू  में  इतनी  पवित्रता  है  कि  मा  की कसम  लेकर  भी
 हू  उसको  नहीं  छोड  सकता  ।  मैं  भी  चाहता  हु  कि
 देश  में  सम्पूर्ण  नशाबन्दी  होनी  चाहिये  ।  लेकिन
 कानून  से  नहीं  होगी  ।  उस्डे  धर  भर  में  शराब  की
 अट्टिया  लगेगी  कौर  गुण्डे  लोग  मालदार  हो  जायेंगे
 कौर  हमारी  आय  को  बड़ा  होगा  -  तो  इस
 तरफ  भी  ध्यान  रखना  फ्  कि  इतना  बडा  घाटा
 सह  कर  देश  में  दारूअन्दों  कर  सकते  हैं  क्या  ?
 सोचता  ap  कि  झगर  भगवान  भी  जायें  तो  भी  शराब
 कानून  से  बन्द  तही  ही  सकती  है।  प्राय  कितने  लोगों  को
 जैल  में  डालेंगे  ?  राज  कितने  लोग  शराब  पीते  है।
 बाप  इसके  बारे  में  सोच  विचार  करके  कदम  उठाइये
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 यह  सही  बात  है,  प्रगति  बात  है,  प्रा थो  देखी  बात  है।
 इससे  देश  का  बढ़ा  नुक्सान  होने  जा  रहा  है  ।

 इसलिए  मे  इस  बिल  का  समर्थन  नही  कहूंगा
 बल्कि  विरोध करता  हू  भ्र ौर  यह  कहता  ह कि झाप  देश
 में  दारू  बन्दी  कभी  सक्सेसफुल  नहीं  कर  सकते  ।  यह
 आखिरी  बात  बोलकर  मैं  झपती  बात  समाप्त  करता
 5

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL)  I  have  heard
 with  rapt  attention  the  speeches
 meade  by  several  members  while  dis-
 cussing  the  motion  for  consideration
 of  the  present  Bill

 By  and  large  the  Members  have
 welcomed  the  move  Of  course,  some
 criticism  was  made  by  hon  Shri
 Chandrappan  and  Shri  Vayalar  Ravi
 why  a  sermon  has  been  given  in  the
 Preamble  of  the  Bill  Had  I  known
 about  these  sentiments  of  the  hon
 Members  and  hag  that  been  the  only
 point  of  dissent  or  opposition  to  this
 proposed  Bull,  perhaps  I  would  not
 have  incorporated  it  because  that  was
 not  at  all  essential  for  the  time  being

 What  38  the  primary  object  of  this
 Bill?  Jt  is  only  to  regularise  the
 countervailing  duty  imposed  by  the
 Delhi  Admunistartion  on  the  country
 liquor  in  Delhi  which  was  being  levied
 for  several  years  (Interruptions)  Yes,
 for  more  than  25  years  It  is  true  that
 somebody  challenged  it  m  the  High
 Court  and  the  High  Court  accepted  the
 plea,  accepted  the  writ  petition  and
 set  aside  the  order  of  the  Lt  Gover-
 nor  of  Delhi  and  also  ordered  the  re-
 fung  of  the  duty  that  was  collected
 over  the  past  sO  many  years  It  78
 pure  and  simple  a  fiscal  measure  Does
 this  House  want  that  whatever  duty
 that  has  been  collected  by  the  Delhi
 Adminustartion  over  those  years  should
 be  refunded  to  those  liquor  vendors
 who  had  already  collected  the  duty
 from  the  consumers  and  are  the  hon
 Members.  prepared  to  give  this  wind.
 fall  to  the  liquor  vendors  that  they
 should  have  Rs  75  crores  over  the
 last  25  years  and  Rs.  7  crores  for  the
 current  year?  JI  think  no  Member  of
 this  House  hag  supported  it  or  will
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 support  it,  It  78  oniy  primarily  take
 that  particular  levy.

 SHRI  VASANT  SATHE:  Correct.

 SHRI  SATISH  AGARWAL:  That
 this  Bill  has  been  brought,

 SHRI  VAYALAR  RAVI:  We  will
 support  in  principle  that  this  is  a  re-
 venue  for  the  State.

 SHRI  VASANT  SATHE;
 lete  this  sub-clause  (2).
 will  support  3t.

 You  de-
 Then  we

 SHRI  SATISH  AGARWAL:  The
 High  Court  of  0९४7  gave  a  judgment
 on  iith  January  4979  deciaring  this
 levy  as  beyond  the  jurisdiction  or  the
 authority  of  the  Lt.  Governor,  The
 Delhi  Admmustration  approached  the
 Home  Munistry  and  the  Finance  Minis-
 try  and  naturally  the  matter  was
 put  before  the  President  of  India
 who  promulgated  the  Ordinance  on
 20th  January.  The  Ordinance  that
 has  been  promulgated  has  stood
 the  test  of  scrutiny  of  the  Court,  I
 may  inform  this  hon.  House  that  there
 was  an  appeal  filed  by  the  Delhi  Ad-
 munistration,  a  Letters  Patent  appeal
 fileg  before  the  Divis  on  Bench  of  the
 High  Court  and  the  liquor  vendors
 challenged  that  Ordinance  before  the
 High  Court  and  the  Division  Bench
 of  the  Delhi  High  Court  has  given  a
 judgment  very  recently  on  the  9th  of
 March  upholding  the  validity  of  the
 Ordinance  and  accepting  the  plea  of
 the  Delhi  Administration  and  setting
 aside  the  judgment  of  the  single  Bench
 of  the  Delhi  High  Court,  that  juds-
 ment  has  been  delivered  on  9th
 March,  1979.  So,  validity,  the  constitu-
 tional  validity  and  whateve,  disputes
 that  were  raiseq  before  the  High
 Court,  in  the  course  of  the  arguments,
 with  regard  to  those  writ  petitions,  the
 High  Court  has  upheld  the  validity
 of  the  Ordinance  or  the  validity  of
 the  levy  or  the  regularisation  of  the
 levy.

 That  is  the  primary  objective  of
 this  Ordinance  and  that  is  the  primary

 MARCH  21,  4979  (Deli  Amdt.  Bil}  3

 objective  of  this  Bill,  Le,  to  replace
 this  Ordinance.  That  is  the  primary
 objective.  But,  imeidentally,  it  has
 been  mentioned—not  in  the  Statement
 of  Objects  ang  Reasons—but  in  the
 Preamble—I  do  not  deny  that  but  that
 og  not  a  sermon  jt  is  a  well—known
 proclaimed  policy  of  the  present  Gov-
 ernment  which  hag  been  discussed
 threadbare  in  the  National  Develop-
 ment  Council  and  in  the  Conference
 of  the  Chef  Ministers  and  it  has  been
 accepted  as  the  national  policy  now.

 The  objectives  are  laudable.  The
 present  Bull  is  not  meant  tg  induct  uny
 policy  of  prohibition  into  the  country
 or  mto  the  Union  Teriulory  of  Deihi.
 I  am  sure  certain  measures  have  been
 taken  by  the  Delhi  Administration,
 Tamilnadu  had  gone  dry  long  back
 although  Janata  Government  was  ot
 there.  Gujarat  had  gone  dry  when  we
 were  not  there.  (Interruptions)  So,
 these  things  had  been  done  Now
 Bihar  38  gong  dry  from  ist  of  Apnil.
 Similarly,  U.P.  has  alsg  decided.
 Rajasthan  is  going  to  decide  and  the
 Chief  Minister  is  going  to  announce
 very  soon  as  to  from  what  date  they
 are  going  to  introduce  total  or  partial
 prohibition  or  whatever  it  is.  Simi-
 larly,  many  of  the  States  are  adopting
 this  policy  of  partial  prohibition.
 They  are  having  a  phasegq  programme
 of  introducing  prohibition  into  this
 country  and  in  another  four  years  So
 far  as  the  Finance  Ministry  is  con-
 cerned,  it  is  a  question  of  only  com-
 pensating  their  loss  partially  which
 the  Government  of  India  has  accep-
 ted.

 SHRI  VASANT  SATHE:  Do  you
 want  the  illicit  liquor  to  be  continued
 in  this  country?

 SHRI  SATISH  AGARWAL:  That
 means  Mr.  Sathe  is  totally  opposed  to
 the  policy  of  prohibition.

 SHRI  VASANT  SATHE:  I  am.

 SHR]  SATISH  AGARWAL:  That  is
 your  conviction.  You  keep  it  with
 you.  I  have  my  own  conviction.
 There  are  people  in  this  country.  The
 whole  mass,  600  million  people,  of  this
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 country  are  not  for  prohibition.  But
 by  and  large  the  major  mass  of  this
 country  is  an  favour  of  prohibition.  1
 can  tel]  you  that  I  had  been  to  Almora
 last  year.  There  were  hundreds  of
 jJadies  ang  children—]  am  here  talking
 about  Almora—-who  very  much  ap-
 preciated  th.s  policy  of  prohibition.  I
 am  talking  about  those  labour  class
 people.  The  hon.  Member  said  that
 it  is  for  some  pleasure  making,  some
 entertainment  It  is  this  which  makes
 the  people  poor  and  all  that.  It  is
 true.  But  what  about  the  affluent  so-
 ciety?  I  had  been  to  States  and  there
 was  a  conference  of  many  countries.
 The  ony  one  sing’e  point  that  was
 raiscd  was  in  reeard  to  the  narcotic-
 drucs  ane  alt  that  The  whole  coun-
 try  .s  verry  much  worried  about  it.
 The  future  generation  is  yoing  ty  be
 spoilt  by  that.  It  is  a  matier  of  con-
 viction  in  every  country  independent-
 ly.  It  is  not  going  to  be  of  a  univer.
 sal  application.

 Vegetarianism  is  becoming  popular
 in  many  foreign  countries.  Your  opi-
 nions  may  differ.  I  agree.  There  are
 going  to  be  impediments;  there  are
 difficulties  in  the  implementation  of
 prohibition  policy.  This  is  a  social
 legistat.on.  JI  personally  feel  that  that
 social  legislation  has  to  be  accepted
 by  the  society  by  and  large.  What  is
 the  fate  of  the  Untouchability  Act?
 What  is  the  fate  of  the  Child  Marriage
 Restraint  Act?  What  is  the  fate  of
 the  Anti-Dowry  Act  and  what  is  the
 fate  of  the  Anti-debt  fees  act?  These
 are  social  legislations.  That  does  not
 mean  that  we  should  not  legislate.
 That  does  not  mean  that  we  should
 not  go  ahead  in  that  direction;  that
 does  not  mean  that  we  shoulg  stop
 somewhere.

 Of  course,  the  objective  js  laudable.
 It  ig  a  part  of  the  Directive  Prin-
 ciples  of  the  Constitution  which  every
 State  Government  is  bound  to  follow
 and  is  bound  to  implement  and  _  it
 is  a  part  and  as  part,  of  the  legisla-
 tion,  this  is  being  done,  Of  course,
 there  are  problems  of  illicit  distillation,
 There  will  be  problem  of  corruption
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 and  there  will  be  other  impedi-
 ments.  I  dg  not  deny  all  that.  They
 have  to  be  overcome.  Because  thee
 are  going  to  be  problems,  we  cannot
 leave  or  spare  or  we  cannot  diverse
 the  ‘audable  objectives,  I  may  not
 agree  there.  The  hon.  Membcis  of
 this  House  have  agreed  with  this
 principle  and  all  the  political  parties
 in  this  country  agree  with  that  I  sup-
 pose.  I  am  not  aware  that  Mr.  Sathe
 has  anything  to  give.  The  Congress
 Party  or  the  Congress(J)  said  that  they
 are  not  against  this  bill  on  prohibition.
 Of  course  they  had  been  preaching
 about  prohibition.

 SHRI  VASANT  SATHE:  We  are
 still  for  it  but  not  by  law.

 SHRI  SATISH  AGARWAL:  You
 had  bLcen  doing  that  before  two  years.
 Whurt  vas  the  Government  in  Gujarat?
 It  “as  the  Congress  Government
 which  did  it.

 SHRI  VASANT  SATHE:  But  it
 failed.

 SHRI  SATISH  AGARWAL:  That
 is  a  different  matter.  You  have  to
 make  efforts  for  the  laudable  objec.
 tives  You  mav  fail.  That  does  not
 matter.  You  have  to  do  that  sincerely,
 This  Government  has  been  doing  it
 sincerely,  and  is  trying  to  introduce
 prohibition.

 SHRI  VASANT  SATHE:  Wisemen
 learn  by  experience.  But  fools  per-
 sist.

 SHRI  SATISH  AGARWAL:  Mr.
 Chairman  he  was  talking  about  Shiv~
 ambu.  I  do  not  want  to  dilate  on  that.
 That  is  not  a  part  of  the  Bill.

 SHRI  VASANT  SATHE.  Will  you
 agree  tp  delete  the  proviso  in  the  Pre-
 amble?

 SHRI  SATISH  AGARWAL.  For  the
 information  of  Mr.  Sathe,  I  can  tell
 you  that  even  in  England  he  can  get
 urine  therapy.  It  is  a  part  of  medicine
 in  many  parts  of  the  world.  I  have
 read  some  book  on  that.  If  he  is  30
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 much  interested  in  shivambu  I  can  tel
 him  that  that  is  not  the  policy  of  Gov-
 ernment  and  that  is  not  a  part  of  the
 present  bill.  Government  has  not
 adopted  that  as  part  of  the  medicinal
 treatment;  nor  as  a  medical  science,
 allopathy  homoeopathy  or  ayurvedic.
 Urine  therapy  is  not  a  part  of  any  of
 the  systems  adopted  by  Government;
 It  may  be  with  some  one  and  there
 are  other  people  in  this  country.  I
 know  hundreds  of  years  ago  the  urine
 of  a  calf  was  used  for  treatment  for
 80  many  ailments.  That  is  a  different
 matter  I  am  not  here  to  dilate  on
 that  point.  I  say  that  this  ig  not  some,
 thing  new  It  is  in  vogue  in  many
 countries,  particularly,  in  England.  I
 know  that  urine  therapy  is  to  some
 extent  popular  m  various  parts  of
 England  and  they  use  it.  There  are
 doctors  who  are  prescribing  urine
 therapy.  That  is  a  different  science  I
 am  not  here  to  discusg  al]  that.  Mr
 Sathe  has  made  a  very  valid  point.  I
 beg  of  him  that  he  should  be  serious
 on  certain  issues.  It  is  a  question  of
 revenue  in  the  current  year  Rs.  75
 crores  worth  of  revenue.  I  am  sure
 Mr  Sathe  or  any  othe,  Member  does
 not  holg  a  brief  for  any  of  the  liquor
 vendors  that  this  revenue  should  be
 given  to  them  |  am  very  happv  to
 know  about  it  I  think  the  hon.  Mem-
 bers  have  supported  the  provisions  of
 this  Bill,  With  these  words—whatever
 other  points  that  were  made  are  not
 relevant  ६6  this  Bill—I  seek  considera-
 tion  of  this  Bill  bv  this  House  and  to
 pass  it  unanimously,

 SHRI  VASANT  SATHE:’  I  would
 like  to  know  from  the  hon  Minister
 whether  he  would  agree  to  remove
 that  preamble

 MR.  CHAIRMAN:  Whether  you
 agree  of  you  do  not  agree,  there  can-
 not  be  deletion.

 SHRI  VASANT  SATHE:  I  want  to
 Yow  about  the  deletion  of  the  Pre-
 amble  If  he  does  it  we  will  support.
 This  Bill  is  for  revenue,  If  you  do
 ~o  delete  that,  then  we  will  be  forced
 to  oppose  the  Bill.
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 MR,  CHAIRMAN:  Mr.  Sathe,  you
 must  have  moved  an  amendment  to
 that  effect.  There  is  none.

 SHRI  SATISH  AGARWAL:  I  have
 already  clarified  that  that  is  not  the
 primary  objective  of  the  Bill.  The
 Delhi  Administartion  on  its  own  is  go-
 ing  to  introduce  their  prohibition  po-
 Hey.  They  are  doing  that  way.  This
 bill  does  not  go  that  way.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  further  to  amend
 the  Punjab  Excise  Act,  9i4  as  in
 force  in  the  Union  Territory  of
 Delhi,  be  takep  into  consideration.”

 The  motion  was  adopted.
 MR  CHAIRMAN:  There  are  no

 amendments  We  take  up  clause  by
 clause  consideration  of  this  Bull

 I  shall  put  Clauses  2  to7  to  the  vote.

 SHRI  VAYALAR  RAVI.  Please  put
 the  clauses  separately  You  may  put
 the  Preamble  separately.

 MR  CHAIRMAN:  You  want  the
 Preamble  to  be  put  separate'y

 SHRI  VAYALAR  RAVI:  I  want
 the  Preamble  to  be  put  up  separately.

 SHRI  SATISH  AGARWAL:  There
 is  no  amendment.  That  cannot  be
 done  now.  [  shall  clarify  the  position.
 There  is  no  intention  on  the  part  of
 Government  to  give  any  sermons  to
 anybody.

 MR.  CHAIRMAN.  That  point  can
 be  taken  up  later  on.  If  you  want  to
 say  something  regarding  the  Preamble
 you  may  do  80.

 SHRI  VASANT  SATHE:  We  want
 to  say  something  on  the  Preamble  and
 so  that  can  be  taken  up  separately,

 MR.  CHAIRMAN:  I  follow  your
 point.

 Now  I  shall  put  the  Clauses  2  to  7
 to  the  vote  of  the  House.
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 The  question  is:

 “That  Clauses  2  to  7  stand  part
 of  the  Bill.”

 The  motion  was  adopted.

 Clauses  2  to  7  were  added  to  the  Bill.
 MR.  CHAIRMAN:  I  will  put  Pre-

 amble  separately  to  the  vote  of  the
 House.  Now,  I  put  Clause  l  and  the
 Enacting  Formula  to  the  vote  of  the
 House,

 The  question  is:

 “That  Clause  4  and  the  Enacting
 Formula  stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  land  the  Enacting  Formula
 were  added  to  the  Bill.

 MR.  CHAIRMAN:  Now,  the  ques-
 tion  is:

 “That  the  Preamble  stand  part  of
 the  Bill.”

 The  Lok  Sabha  divided:

 Division  No,  7]  116.58  hrs.

 AYES

 Abdul  Lateef,  Shri
 Agarwal,  Shri  Satish
 Amat,  Shri  D.
 Argal,  Shri  Chhabiram
 Balbir  Singh,  Chowdhry
 Baldev  Prakash,  Dr.
 Banatwalla,  Shri  G.  M.
 Berwa,  Shri  Ram  Kanwar
 Bhanwar,  Shri  Bhagirath
 Birendra:  Prasad,  Shri.
 Chakravarty,  Prof.  Dilip
 Chandan  Singh,  Shri
 Chandra  Pal  Singh,  Shri
 Charan  Narzary,  Shri
 Chaturbhuj,  Shri

 Chaudhary,  Shri  Motibhail  R.
 ‘Chavda,  Shri  -K;  S.
 Chowhan,  ‘Shri  Bharst  Singh  eee

 Danwe,  Shri  Pundalik  Hari

 Digvijoy  Narain  Singh,  Shri
 Durga  Chand,  Shri
 Ganga  Singh,  Shri
 Gattani  Shri  में,  Dd
 Gupta,  Shri  Kanwar  Lal
 Hazari,  Shri  Ram  Sewek
 Jaiswal,  Shri  Anant  Ram
 Kapoor,  Shri  L.  L.
 Khan,  Shri  Kunwar  Mahmud  Ali
 Krishan  Kant,  Shri
 Liaquat  Hussain,  Shri  Syed
 Machhand,  Shri  Raghubir  Singh
 Mahal,  Shri  K.  L.
 Mangal  Deo,  Shri
 Mankar,  Shri  Laxman  Rao
 Manohar  Lal,  Shrj
 Mathur,  Shri  Jagdish  Prasad
 Mehta,  Shri  Ajit  Kumar
 Mhalgi,  Shri  R.  K.
 Miri,  Shri  Govind  Ram
 Murmu,  Father  Anthony
 Onkar  Singh,  Shri
 Pandit,  Dr.  Vasant  Kumar
 Paraste,  Shri  Dalpat  Singh
 Parmar,  Shri  Natwarlal  B.
 Patwary,  Shri  H.  L.
 Pardhan,  Shri  Gananath
 Raghaviji,  Shri
 Rai,  Shri  Gauri  Shankar
 Raj  Keshar  Singh,  Shri
 Ram  Charan,  Shri
 Ram  Dhan,  Shri
 Ram  Kinkar,  Shri
 Ramachandran,  Shri  P.
 Ramapati  Singh,  Shri
 Ramjiwan  Singh,  Shri
 Rao,  Shri  Raje  Vishveshvar
 Rathor,  Dr.  Bhagwap  Dass
 Sai,  Shri  Larang
 Saran,  Shri  Daulat  Ram
 Shah,  Shri  0,  P,
 Shaiza,  Shrimati  Rano  M.



 477...  Punjab  Excise  ,  MARCH  21,  979

 Sharma,  Shi  Jagannath

 Sharma,  Shri  Rajendra  Kumar

 Shastri,  Shri  Bhanu  Kumar

 Shukla,  Shri  Madan  Lal

 Sinha.  500  Purnanarayan

 Sinha,  Shri  Satyendra  Narayan

 Somani,  Shr  5  S.

 Tey  Pratap  Singh,  Shri

 Thakre,  Shri  Kushabhau

 Tripathi,  Shii  Ram  Prakash

 Varma,  Shri  Ravindra

 Verma,  Shri  Chandradeo  Prasad

 Verma,  Shri  R_  L.  P.

 Verma,  Shri  Raghunath  Singh

 Verma,  Shri  Sukhdeo  Prasad

 Yadav,  Shri  Hukmdep  Naan

 Yadav,  Shri  Roop  Nath  Singh

 Zulfiquarullah,  Shri

 NOES

 Alluri,  Shri  Subhash  Chandra  Bose

 Arunachalam,  Shri  M.

 Basu,  Shri  Dhirendranath

 Chandrappan,  Shri  C  K.

 Damor,  Shri  Somjibhai

 Faleiro,  Shri  Eduardo

 Gawai,  Shri  D,  G.

 George,  Shri  A.  C.

 Gotkhinde,  Shri  Annasaheb

 Kidwai,  Shrimati  Mohsina

 ae  (Dethi  Amat.  BI)  3972

 “*Kishore  Lal,  Shri

 Kosalram,  Shi  K  T

 Meduri,  Shri  Nageswara  Rao

 Mishra,  Shri  G.  Ss.

 Nair,  Shr.  B  K.

 Ramalingam,  Shri  N.  Kundanthai

 Ramamurthy,  Shri  K.

 Rao,  Shri  P.  V  Narasimha

 Ravi,  Shir  Valayar

 Reddv,  Shri  M.  Ram  Gopal
 Reddy,  Shn  5.  R.

 Sathe,  Shr  Vasant

 Sudheeran,  Shri  V  M.

 Swaminathan,  Shri  R,  V

 Thakur,  Shri  Krishnarao

 MR.  CHAIRMAN:  —  Subject  to
 correction,  the  result*  of  the  division
 is:

 Ayes:  79;  Noes:  25.

 The  motion  was  adopted,

 The  Preamble  was  added  to  the  Bilt.

 The  title  was  added  to  the  Bill.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL);  I  beg  to  move:

 “That  the  Bill  be  passed”

 MR,  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed”

 The  motion  was  adopted.

 **Wrongly  voted  for  Noes.
 “The  following  Members  also  recorded  their  votes:

 AYES;  Shri  Fazlur  Rahman,  ShriMani  Ram  Bagri,  Shri  Ram  Vilas  Pas-
 wan,  Shri  Shyamlal  Dhurve,  Shri  Sushi]  Kumar  Dhara,  Shri  Padma-
 charay,  Samantasinhera,  Shri  Shri-  krishna  Singh  amd  Shri  Kishore  Lal.
 NOES:  Shrimati  Rashida  Haque  Choudhury.


